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Order of the Tribunal 

jesus. -notice on the r3pOndents, 

returnable by 4 weeks. Mr. A.Deb Roy,Sr* 

accepts notice on behalfof the 

rsspondsnts. 

List on 27-08-2001 for order. 

Mambar: 	 Vice— Chajrnian 

-- 	 Liat on 27/9/01 to enable the respond 

nt9 to fil3 reply. 

Vic eChair man 

List on 19/1/01 to enable ther reapon 

dents to obtain instructions or to,submit 

written statement if any. 

C- 
	

~1~ 
~ 

embdr 
	 Vice—Chairman 

-N 
	

\w 	 mb 

Ma 

I , 	, 
	 :. 



.., 	 I 
1 

1 
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11 	 19.11.01 	Though time was granted to the 

respondents either to file 

objection/wrjten statement or to sumit 

their instructions, the respondents has 

failed to do either of it.. List the case 

for admissTh'n after two weeks to enable 

b 	
he 	respondents 	to 	file 	written sRI\j 	1. 	

. 	 I f rkr iw 	 tatement. Endeavour shall be made to 

dispose of the application on thatdate 
itself. 

List on 7.12.2001. 

Member 	 . 	
., 	 Vice-Chairman 

trd 

	

-Nb Lul k 	 7,1201 	 Heard Sr 	Sarma, learned counsej 
for the applica,t, 

The application is admitted, call for the 

	

9 	
.., 	 . .. ., 	 records. 

L3st on 10,1.02 for order, 

	

.: ... 	

'' 	

, 	 . 

Nembr(J) 	 1ember (A) 
mb 

	

-crc,tv(f-  1041.02 	No written statement so far been fi1d. 

L'~ 	ttJ 	 Lit o 11,2.2002 for order. 

6 
Member 	 VicCian mb  

	

11.2.02 	List on 18.3.2002 to enable the respond- 

ents to, f i1e written statement. 

DL 

	

mb 	

Member 	 V Ic eha Ian 
'. 

	

18.3.02 	Written statement has been Piled, The 

Ca8e may now be listed for hearin9 on 4.4.2002. 

The applicant may file rejoinder, if any, with-

in three weeks from today. 

C 
Mmber 	 /ice.-Chajrman 
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Order of the Tribuna 'Notes 

4.4.02 

41 

lm 

126.4.2001 

Mr..Sarma learned counsel for 

the applictnt prayor adjournment on 
i') 2 	k 	 C 

tne ground the he illcef to reconstruct 
the matter. Mr.A.Deb Roy. S.c,G.S.C& 

has no objection. Prayer is accepted. 
Zajt on 2694.02 for hearing. 

Member 

2 	 This case is squarely covered 

by 0.A.No.87 of 2000 disposed of on 

23.2.2001 pertaining to absorption of 

surplus Extra Departmental Agents of 

Manipur Division. The present applicant 

is.similar1y situated like that of the 

three applicants in 0.A.No.87/2000. 

In 	the 	light 	of 	the 

aforementioned O.A. the respondents are 

directed to consider also the case of 

the applicant for appointment on 

prcmotion to the post of Postman in any 

Division of,  the Region, keeping in mind 

the norms and policy decisions., 

Wehave heard both Mr S. Sarma, 

learned counsel for the applicant and 

Mr;A. Deb Roy, learned Sr. C.G.S.C. 

The application is accordingly 

allowed. No order as to costs. 

K. K. Sharma ) 	( D. N. Chowdhury 
Member 	 Vice-Chairman 
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P!!\ 	
• f•IFtE. CENTRAL ADMINISTRATIVE iF: I }3f..JNcL.. 

.j••J! ('1 :t BEN171 

(n application udr section 19 of t: he Central 
Administrative T I b tn. ] .(c t. :L33 )  

I 	 . 	. 	. 	. 
.. 	. 	' 	j . Jp'-it..J•L. 	cK .1 .i. 	.L 	.iCv; \. .. y 	• 	t.• • i J 	\ 	L..) 

LJn1c:ii. F3: .. :ay 	:30 

I. 

J r i c n. c I India, represente d 
Secretaryt; to t lie t3c,:r nment of I nd :. 
Hljnistry :: 1 C:::n-tciiL. :1 c: t Ic: n ,New:D: 	:1 

r 	 r 	.. 	'.J V • 	I 

Et:yn Circle, Shi I Ionq-79381 

•14 The 8:1 rector P:rsts. I Serv i ces 
Mp.n i pur, I mpha 1 -7  I 1 

FE:.Dofld5flt5 

DEThILS OF THE APFLICTION. 

(WPLIC('TIONIS 

That the present app]. i: a 1:  i cri is filed agains t the 

• 	 rb i trary order of reject ic n of claim of the above named 

Aplicants, 	for their absorption ec. :1. net 	the existing  

bc anc lee in the cadre of Postman anywhere in NEC::i.rc le, by 

the Chief PMA NE Circ:le, Sh:i 1 ].onc; vide memo 

NP.Staff/18-62/99 ( i:on ) Os. ted 15.11.19, wh I : h is cent rary to 

• tl.ie instruc:tions contained in D.G.Fc:st:s Letter No 44.....44' 

I , dated 7 4 89 and other Ru I as / ......:1 deli nes men ii one ci :1 n 

the tel :iow:inc pares Facts of the case 	This app]....cation is 

I SO di r ec fci eqs i net the act: ic n ::: .f the v es pondent: a :1 n n; 1; 

I np I ems nt I n c the Jud qmen t and or der dated 17 8 99 passed I n 

• QLA. No :243/99 passed by the Hon b Is fr i buns 1. 

liii 	 •_-- 

I 



2. 	!..IMiT(TIO 

The 	appi I cant% 	dec Lare 	that 	the 	iflSt.:U1t 

pi:i :1 :at:i::n 	has 	been 1 i led wi thin 	the 	1 im:i tat :it::in 	:er i:kci 

::res':ribeci L.nder :;e:t:i::n :i of the C:entrai 	Administrative 

Tribunal i : t 

3 JURISDICTION; 

The ap::i1 i cants further declare that the subject 

matter of the casc is wi th:i n the •juriacJict ion of the 

dmi nietrat :ive Tribunal 

4. FACTS OF TIlE: os: 

4.1. 	That 	the applicant was app;:i nted 	as 	E:.xtr a 

Depar tmental Agents :1 n the Department of Pc:sta in Mani pur 

Postal Divis:i. on in one of the var :i. Qua :atecicr ice of E:.t:r a 

Departmental Fc ate such as E: tra Depar tmenta3. Stamp Vendor 

(tiara in after' cal led 4TEDSBV!!  ) The above mentioned applicant 

was appointed in the respect ive ED-Post by competent 

appoi nt. :1 nci authcri ti esi in acccrdarlce with EDs (C'.S )Rules 

1964.  

4 2. 	'i'hat the Respondent No 2 viz.Chief Postmaster 

General 	N.t,Eircle 	Shi 1 lcnq 	(hereina Iter 	cal led 

L:F'Nbf'fl1 1 Jcnq :: 	vi de 	letter 	No Staff/IS-ES/SB 	dated 

:20.11 98. circulated the approved I :ist of d:iv:ieionw:iss 

vacanc isa :1 n N,E C:ircla' and also announced to hc].d the 

Exam:i nat ion for prctmot ic4ri/recru i tmsnt to i:?ia::adre of 

Postman from Gr'--E' of ii ci ale and Ext:ra Depar tmental Agents on 

17.01.99. 

copy of CF:MG/Shi  1 lonq ].etter No. Staff/IS-

68 / 98 dated 20 11 98 i a en: I osed as (n na :';u.r 

4.3. 	That after the racei. pt  of the sa:i ci letter dated 

20. 11 98 	(;nne:ure-A/ :1) the Respondent No 3 viz.Directoll 

Postal Services, Mnipur, Imphal cal led for appl :icatic'n 

MRS 

4 . . 

1 



from the willing and e I I ci b le candidates to appear 	:i n 	the 

afresa Id promot I on e>am I nation vi de 	I etter 	No 

4 /E:.mn/Pcst .n/8 dated 8.12.98. 

A 	ccpy 	of 	DFS/ Irnphal 	letter 	N:: 

1/Exam/Fost;man/98 dat ad B 1: 98 	is enclosed as 

. 	(; 	 r 

::L4 rh3t, 	•i:.he 	appli::ant 	leing 	willing 	arc.:i 	eligible 	to 

appeaY' 	I i..i 1; he 	s. :i. d 	e:?;an :1. ra.t :1. :n 	forwarded 	her 	application 	to 

the respondent No 3 as per 	the presc r :1 bed app I I cat ion 

Thet 	as 	per the Item No 13 of 	the 	application 

form 	a cend I date who app 1:1 ed 	for 	tak:i.nq part 	I n 	the peretmen 

examination should 	invariably 	mdi cats 	the 	names 	01 

division accordinci to his/ 	her chci ce so that he or she 	may 

be 	alictted to the divisions of his or her choice 	in 	the 

order 	c fmer I t and In the cr der of his or 	her 	preference 

subject to 	ava:i. lability 	of 	vacanc:ies 	Accordinqly 	the 

applicant too 	indicated her 	choice 	and 	it 	is noteworthy 	to 

ment 1cm here that divisions referred by the 	applicant 	was 

Mecha 1 aye and Ar una c hal 	Di v:i. si. on 

A copy c' f the app Ii cat ion 	format 	ci r cu I ated by 

the resoonden ts No 2 is en: 1 osed.as 	Anne xu re- 

4, 6. That 	the 	respondents.....er 	receipt of 	the 	sal ci 

application form 	fr cm the appl :1 cents which were correct 	and 	t 

comp :Let:e in all 	respect 	permi t ted her 	to appear 	i n the sa i d 

Postmen Exam]. nat ion 	which 	was held at 	Imphal 	Centre 	on 

17.1.99. 

4.7. That 	.......Postmen Exa.mi net ion 	consisi;s of 	3 	(three : 

separate papers namely 	(I : 	Making en i...I es 	I n 	Fos t:ma n 	Book 

(Paper 	-. :L) 	(mm) 	Arithmet;ic 	(Faper-2) 	and 	(:1.....0 	Dictation 

(Paper 3 ) and the applicants appeared and d;i :1 	fair ly  well 	In 

all 	the three papers 	i n I; he F:os tmen 	Exam I net I on 	he 1 ci 	at 



Iri 

) 	
I [(11Ph1 Centre ('1 on 17.1.99.  

4 B 	That as per the let: ter issued by the D :i re:: tor 

ierierai of F::ts 'iide No 4444/82 3F3 :c cJt:d 74E39 	t::t.1 

ark; 	in E.;::h ::ap.r in the sal d Pcrstmen E . ami nation 	is  

f-Ind 	
w i• ::: secures 45X ( :1. e 	22.5 m.rk; ) i. n 	al I 

the three papers I. 	. € for absorption a q.. i ns t the  

an f ill ad vacan': I as 	I n !:::t. her cliv i si cns of 	the recr ul t I nq 

_.1 - 
.1 F .,. .1. 	/ 	iL.L 

:::cr.::y of the sal ci latter 	dated 7 4 83 	is 

en: I osed as Annexure i/4 

4.9. 	That, 	after the exami net ion was 	over, 	the 

yacancies in Postman C:a d ra cu c4h t to have been Ii led up by 

. he Respondent N!::: 2 :1. n a: cc den::: a w I t h D.G.Posts 	let tar 

No.44 -44/82-SF'}3. I 	dated 7.4,89, read with D.G. 	Posts 

Noti ficat. ion No.44.31 /87-SFB. I dated 6.7.1989,  

(; photostat cc'py of D.G.Posts Not if i cat ic:;n 

No, 44-31 /87-SEE. I Dated 67 :1989is en:: lcsed as 

Annexure-5. 

4.1M. 	That 	instead 	of 	f::1 Icwinq 	the 	instr uc::i,on 

c'nta i ned I n 	nnexura-4, the Ras r.::'cndent Nc 2, 	v I ;:: Chief  

shi I inc, 	published the resu]. 1: Of qualified/successful 

arid I cia ta 	vi cia 	memo 	 f 1 / ............/ 7/RI c/C:c:r r 	dat ad 

14:8.5.99, 	in total vicIeticn of :Lnstructions cc:nte:inad 	in 

rinaxuy a....4ar and 5. 

	

c:i/ of c::F:Nuj 	;' 	Sh:i 1 .c:!nci 	memo 

c:!atecl 28.5.99 is en.: lc'sed as (;nnexure-E. 

4. 11.That, the applicant represented to the RespondEnt 

No2, vi.,C:hiaf :Mj/%hjllr:, sc that the :irreqularit:ies may 

i.mmedi ately be rectified and the app]. i cent be ac cc.mmc!cietE:ci 

n any other co.!.al D:ivisic'ns aa:inst the available 

eric :i as 	The app]. :1. c a nI: a I so r aquas tad I n her res pa c t i ye 

MAN 

I 



N. 

ipr eien t . t :i on t: h L t ie marks secured by he 

ccmmu n:.  c.tEc in accordancE wI th the pr:v 1icns of Rule 13 of 

Pipç:ric:Ii. '; • 37 of F;T M.:n V::1 IV 

4.12. 
 
	 •1h.:a1; , 	ii::'wver, 	t.h .::p ç  I i cnt..  :J :1 ci 	not 	qet 	any 

rascnb I a response 1 r oii t i: Respc;ndent Nc 2 even a 1 te 

yepcated 	
rc:m i nd:?rs 	and 	a•. 	:;L.tc: h 	1; 	PP 1 i cart 	1 1 1 

No , :243./99 be fore the Hon ' b I a Tr i buns 1 , a 1 org w i t h four 

other similarly si. t:uated persons The Hon ble Tr ibunal 

al tar 1:rusa 1 of the said 0 A No 243/99 , passed an or der 

dated 1:7 8 99 that the rapresentat I cns o I f; he app Ii cants be 

:1 ap.c aa U c' •f by the Respondent No 2 wit: hi n a per I od of :2 

months frocu the dat:e 01 rece:L pt of order 

A copy of U cia r cia ted 1 7 8 99 passed in 

0. A No. 243/99 is enclosed as AnnexcAr a 7, lmQ 

4.13. 	That 	the sfc'rement loned order of the of the  

Honble 	Tr:i. buns]. 	was immediately 	cia]. :iveed 	to 	the 

Respc:ndent N':: :3 by Red/Speed Post let t:r b'::''::'ked :::'n 	I 9 8 99 

by the cc'unsel of the appi I ':ants and the same was received 

)ytha cf lice of 	.LF..., respondents in the 	last wee:: of 

Auq/ 1999 But, the respondent: No 3 1 ntent ions 11 y fa:i. led to 

ccmpi,..he cr der of the Hon ' b Ia Tribunal within the time 

limit Ii xed thi  n 

A copy of letter of the counsel of the 

app 1 i cant:; dated :19 S 99 is en': I osed as 

Annexure-G.  

4.14.lbs .!.. 	1; he Respondent No :2 hc'weva r 	':ommu n I ':a t: ad 

the marks secured by the app1 i cant through Dire: tor Postal 

ServIces, Mani pur Impha 1 :1 a Respondent No. 3snd as per 

the marks communi. cated thrc'ugh DFS/ Imphal 	let.er 	N'::' B.... 

4/Ex 	/-.:f n/9 dated 27.8.99, 	he applicant .....ave secured 



LI 

not on I 	ha quaIl 1 yl nc mark a t ii rue pa pars, but very hi gh 

marks I n these papers and thereby the app Ii cant is fully 

all qi bie for absc'rpt ion agains  

in 	1; hc: F'cs t man CS ci (IY:? S!yWher a 

with the provisions of D 9 

7 .4.99.  

ava I lab]. a cm III]. ad vacan: as 

in NECir:::le 	i nac::ordancc 

T 	No44.....41/82 .... SPEll 	dated 

The 	c:oples 	of the 	letter 	dated 	2789 

commun I cat i nq 	the marks secured 	by 	the 

app1 i cants 	are ear ialwise en:: Icisad 	as 

Annexure-9.  

4.15. 	That, 	the F:aapondent Nc' 2 after consent l:ressure 	and 

repeated 	rem i nders 	f rc'm applicant lastly disposed 	of 	the 

representations 	vi cia his memo No. Star ,f / 1E3••'62/S8 (CON) 	dated 

15. 11 	99 	But 	the said or dare of 	the respondent 	No 2 	are 

i.t.l '1 	....lily 	:11 i-motivated 	and with malafide intention which 

were 	a 1 r,civ 	:cnca I ved 	in 	the ml nd of the 	respondent 	No 2 

ri. qht 	at 	the 	time 	when 	he puL::'i ished the 	result 	of 

Examination 	in violation of 	B .9 Posts letter 	No 44 --44/8:2- 

SFE 	I 	dated 7489 

cc'py of 	the order 	dated 15 11 99 is enclosed 

•:l.', 	;nne.<ure--10 

4 16 

 

That t hE2 app ii cant be cia to state that £ 

pc::s:i t ion 	shown 	by the respondents in 'nnerl..Lre'-1 	le 	tar 	dated 

20 	11 .r1)8 	is 	as 	fol ].ows' 

Postman cuts I der Nil 

I.: 	'p5j Depar 'c.men'ta 1 	L/F. 02 

O/C:= Nil 

SC= 01 

ST= 0:1 

0130= Nil 

Total . 04 (Four) 

Qr 



in 	view of the 	aforesaid 	fac. tue 1 poe I t I on t he 

contr1; i:'n; 	of the responWents itself 	In the impuqned order 

.1. s 	con 	rary 	to each ot her 

4 	1 7 	That 	the appi I cent 	becs to state that as 	per let t:er 

dated 	6.7.89,  1: he vacanc Ice shou 1 d have been 11.1 1 ed up 	as 

f::l ].c:; . 

	

Of t c'ts1 v canc ice shc'ui d I 	ear- 

ma r : ed Fe r Depa r mcii ta I Cand .1 ca t ee ; and 

( I :1) o I the 	 n .i nq 5< o f tote 1 vacenc I es 

hcu1 ci be ear '-mar 1< ed for EDA can di cia ti's on 

mer :i tend snot her 25X for the EDI 	candi dates 

on the basis of seni cr I ty In ED-::acire subj 

to their passi nq in the F'romct ion e>amj net ion 

But 	the 	respondents have fi led to 	take 	into  

cons I derat ion that asoect of the m ... ter whi Ic issuj nq the 

letcr dated 23.1:1 92 and her claim justifying the acti:::n 

throuch the letter dated 15 11 99 Is not tenable and the:j r 

act ions are liable to be set ss:i de and quashed 

4.18. 	That the respondents in the Imç:uned letter dated 

5. 11 , 99 has adm :i t ted L' he fact that the resu 1 ts were 

declared by the Circle Office in accordance with the 

administrative ccnvenien, but as per the letter dated 

7 4 89 the aforesaid act. ion of the respondents are II ieai 

The respcndentc; No :2 w:i t h a mel a tide I ntent ion has issued 

th.e said orde r violating the norms laid down in the said 

let ;er dated 7489, 

That 	t ...e respcnc:lent No :2 while cclmmun:i cat. I ng the 

ivs can c ice to the respondents N:: 3 had not at 11 ma cia any esrmarkinq such as (i :} Departmental Quota (ii:: (a ) Outide 

Quota (on merit ) and (Ii) (b) Outsiders quota (on 

senior ± ty ) Honc:e the content ions of the respondents made in 

he 	:i mpuc4ne'd cr de .... hat the break and app:: i ntmsnt c f 	'; he 

'..' 



i d vacincies we e c:icne I n a c COy dan: a wi h I aw I a to tI 1 

baseless 	n.:::fT)'  are I 1 .3. b I a to be eat; as I de a rid quasha Ci 

4.20. 	That 	the app I I cant: baqa to state that 

	

.1. 	 •' 	 . 	 . 1 ' 	 1 	 . 1 	 • 	I 	 -- 	 .- 	i. . ....... 
I 	.J._ 	 qI 	.L1 1 1 	I' 	 . 	, 	 ,,'li 

the 	:aLA 1 't;3 c. .! the . jI3 .. cant o I  yto 1: amps r 	the r:i 	urns nt; a 

and mani oul at; i 005 a::: that the soul i cant.: an be harassed who 

was 	he was the single quo .1. d I a : Cr .. I I 	t. ha r a: r ds 

iher'efcr'e the said Yc:spcn'.:t?ntc; :::t1.1 c! create a carncuflae 	In 

the 	 1 :"I'i p r cicesses an ci cou 1 Ci app: I nt 	his b 1 ua 	eye ci 

4.21. 	That t h3 app 1 1 c ant beqa to e't;at a t ha t a t t he time  

ci f her c:;i... i:im :i i':% :1. :iri :1 1 the 3 p : 1 1 c a t :i on 'f c.' r ma t: 	she quo i:c: Ci 	t tie 

D ivision as 	DE r her c. : I :: a we 1. 1 be for a the 	last 	del':e ci I 

submiss i on J I app I I : a t; I :::lf . F3 ' 1: none 01 1: he r espond'an t 

au 1; ho r it: i as have c cm 1 e tie ci 1; Hems r 1 1: li et :1 n ac 1::: or den: a wit: 

pr a I e en: e a nci at no pc I n t 0 1 t; I me ob,je c t. one have been ma CiE 

in this reclarc:L There are two ciivisic:ns in the N.E.C:ircle 

butt he r eso::n dents have n:: tat any po :1 ni: c I t i me c.: b.;e : ted 

that aspect: of the mat tsr only to turn down the I eq 1 t . ..nets 

claim of the app). :icant 

4.22. 	That 	the appi :1. car I: baqa to state that 	the 

conten'c ions c r 	the 	res ....ndents 	reqar c:i i. op 	two 	cii. v :i a ions 

namely C:h [a f Fc:s t mas tar C: I c I a a....d Postmaster Oc:rer a I 

01 c Is, are 1: c ta) 1 y base I ease and ill lou ci cied tec ause o 1 t; he 

fact 11 rat 1 y . that the ant I re select ion o'r:'c:esses I nc I ud :1 ng 

enni:un cement 0 1 ye can: i as to puLl :i cat; ion c I r ass I t a were 

c:tcne by the Oh :1 el Foe tmas tar C'enar a 1 wI 1; host cc:nau 1 1: i. nci the 

Fc:stmester Oanera I secondly i. n recar Ci to transfer of Postal 

.Assistance from sc: ce). lec:! one Divisic:n to enci'i;her is c:tone 

on I y b,..he Oh ia I Fos tines tar i%ie ner a I an c:t no app rove I 	is 

nec asasry fr cm Fcat MastE:r Cisna c"a 1 Had there been any such 

Post. Master Req ion 1, carl:.I nly the approve I of the F:st 



-1ts -i:;?r I8fi(?Y.1 would have been 	r€qu i red 	for such transfer.  

For E::aiTpI2 the 1r ansf r :rdei of Smt 1... C1'.ngscn from 

r.nipur Di.v:is±on to Miz:'ram Division was only apprcvd by 

the Chief FCitmitY ien-r. I not by the Postmaster Geneya I 

t•i i Y Ci ly I n t hE' t. rans f::r mat ters U 1 inspector L:..J e or S/Ed 

::t ia]. c: qan:ist :i.cns are ciono as whole by the C:hie 1 Post 

F1.s -t•;er (ienera I , without any app r :v.E I by the Postm.ster 

C4enErai as such there is no such dernarct i cn On the: other 

hand : ••iE transfer and postings of . the i!FC)s and S I FOs are 

iIcne only : :1 rcie i:ja.:Ls not on rqion L:Lt:. 

The ap :icant: prays for a di. ract ic?fl from the Icn' bie 

Tr iburia]. to the respondents for a direct ion to produce all 

the re I avant documents at t ha 1: i me of hear :i nc of the case 

4.23. 	That, the applicant begs to state that chal langi. ng  

the 	a: t :i on on t, he pa. r t c 1 t he respondents 	:i 

implement. i nci the • udciment and or bar dated 17 8 99 passed i. n 

0 	No vs43/1 	the ct: her cc--appl ican s namely, Sr i T 

inch, Nd Ta.h:ir (l i. and Sri. NMohesh Si nh 	moved the 

Hon'ble Tribunal by way of f:i linc O( No 87 of 1999. In the 

said O( 	(0(i No 87 of 1999) the basic contension of the 

ippi i cants. are regarding the order dated 1 11 99 1 e 	the 

r der by wh I c h thai r claims have b en re.jec ted The r eli a 

cuqht: for the as I d app I ic ants areas. ic: I lows. 

To set aside and quashed the result published by the 

Rae ponoont No 2 v :L de Memo No 	1 / I 53 / 75 / RL!3/C:cr 	dat ad 

99 	be treated as cancel ad as because the ..ama was 

published 	in violation of instructions 	ccn:ainad 	in 

Fasts :t at ;ar Nc 4i..... 44/R 	 I dated 7.4.89.  

That;t he vacanc las ap.rcved by the Respondent No 2 

I n respect of Foe I; man c d r a for t he ye:.:a r 1998 ic r I m pbs 1 

I.e.Man :1 pur Di. vial on vi de CFMS/Sh ill c'nq I at tar No Sta •f f / 18.... 

68I' 98 dated 2@ 1:1. 98 be c r dared to be t rested as NULL. AND 

y 



- 

vi-••J I) as t• c:: aue the same d I d not contain L : components o 1 

O:t S :1 di• c.:;L:: t• . a d Depa ; t men t I cuc ta in a c. ::r cia n i t h 

p. B.Posts Not:i 11 cat ion Nc. 443:!./87SF'B I cii;ed 6.7.39.  

The t t herder of the Res p:n cien t No 2 .i SSLtE?ci vi dE: 

neo No Ste 1 1 / 18 J2./98 C:ON ': Dated 15.11.99, be set as i cie and 

qu..she d and be or de r"  ed to tree ted as ULTR(:-V I RESend the  

Reap::nds t Nc. 2 bed :L re:: ted to abscr b the app 1:1. cents i. n thE 

Poftman cadre eqal nat; the uni :11 led va:ani:: isa ava.i. lable in 

[

ny i.ither division in the whole of NEC:i.rc:ls in .ac':cirdence 

ith the :rder" of .::reFerence quoted by the app]. ican.s in the 

apl i cat icr torm w :1. all consequent service beni ii 

That the app Ii carts beall. cwec:i t he hens I i t of pay 

:1 owe rices sen i cr" i t y etc I r cm the date on which the 1 as. t 

E cO I I i. c i. a I who cie c lar ed to have been quail I i ed assumed hi a 

dut isa as F- i::ic:; tman as a resu 1 1: oft he resu I t. pub li shed by the 

Fe spon dent No 2 

Hcsn his Tribunal was pleased to diap.:se of .....e said O ( 

ide Judqment dated 23 2 ø. (Annexure-1 I ) - 

j:;F.;flpfl9 FOR RE:L I EF" WI 'fF1 L..Eii,L. FROV 181 ON 

:1 	For 	the t:.a'a shown in Pnris:;ur s......to 	::FM3/Shi 1 lonq 

1 e tsr No St. a I / S%8 I 98 en c ]. rise ci as ( n ne u r A / 2 to this  

resentaopI i cat ion 	the vacancy pcsi t ion as dec lared in 

MSPeCt r.....i.-' ... 	ii. ifl..!i 	ic.L was as ... iJ 	!t..i::: 

Fost:men :uts:idsr 	Nil 

::l_(p:..I I)ep;ii-.... ...E:rt.a I 	U/R= 	i:2 

Ni 

I 

Cl  

04 (.F::Lr : 

Therrefi::ire the ci::ntent ion of the Reap...indent NOW as in 

his immr NcSt.•;ff/18"-S2/98(OON) 	dated 	15.11.99,  

10 



the I nstru'::t ioflE c::ntiFE c 1 th2ri n and as such th2? w as 

I 	

- er I CLtS 
i nJL3 t I ce a ii d more t. ha n t hat a h i J..ien malafide  

i nteni; ion 	I n t.ha 	paYt : .i .he F:espcndeflt N:: :2 when 	
he 

. 	i n 	ru::t: i::'n 	
c:nca1-: in the aforestated D.G. Posts 	]. 	te 

. 	
n:: 1 ced 	as 	nn•x..re••-(;/6 bc t i 	pp 1 i 	:1 on 	wer 	

i r 

t ictn.). ly ab:L 	i ly 	 by t1••e F:etJc! ( :jer••t; t'k:' :2 

: 5.4. 	T 
h: 1; the R:?sponde nt Nc' 2 wh I I e ccmrun I c t. I fl2 the  

: 	
v.canc i e: 	to F:es[::ondflt Nc 3 	•d not.. 

 t; 3. I 1 mc:e 	ny 

(riR-k i nc such as ( I )Departmental Quot:t , ( i i ( 
.. ) Outsider  

Quota :or icit: and Cii: (b) UU°GEldE( Quoti (on Seniority) 

Therefore the ccn:ent ion of the RespoflCien Nc 2( iii ) of his 

memo Eric) csad as nne:iurEA/ I to this orasent app1 :1 cat ion 

that the brea:: 'up and appci ntment. c I 4 (four )v.aranc ics were 

done in accordance with rules, is totally baseless 

Fc r That the Reepcnden t No 2 had not at all 

reasoned as to why the marks were not c:Jmmuni cated to the 

ppi :i :ents immediately on race i ptci f th ii' respect v': 

requ1St iOfl along with the proof of payment of req.dsite 

fee this clear ly proves that the commun i cat ion of irka. 

were intent icnai. ly  delayed to hamper and manipulate the 

re 1  td document.s wh I c h are ass [labia i n t ha si nc 1 a custody 

2 Therefore, the whole process of of the FSpOfldent No  

pr cmc t i ci n was. came ou t fu. ii 	I edcie and poss .i b 1 y manipulate  

by the Respondent No.2 as proved by his own action and 

attitude 	Therefore there was prc . ..d i rjust ice t.: tWR 

applicant 	during 	the 	whole 	process 	of 

recrui tment/promc;t ion 

For that the applicant whi i.esubmittiflc.i 	her 

ap.pl icat:icn for Postman Examination, 1553 scheduled 	
be 

1 d on 17 . i C P1 duly quoted the div i. si cns cf her preference 

well be fore the I ast da ta for submission was over 

received the app].I cati. neither the Respondent No 3 who 	
o' ncr 

.11 
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r11IIrItR 

' 	 cb 

t 

t he F:p:::r dent 	Nt:' 	2 	who 	as 	J::e r 	h I . 	w n' . ta t 	me it 	compiled  

th merit 	I 1st 	in 	the 	circler 	of 	prFernc :.:f 	the 	.ppi icant 

ci :1 d r•c t; 	a t 	all 	made 	any 	c :: . L:.: t i on 	as 	ec3. r ds 	qaot i ng 	c 1 	name 

ci 

 I 1; he d i v i ; i c;ns 	i n N E 	C: I r c 1 e on 	the 	ground t ha t 	there are  

:: 	Rec-i ona. 	in N.E.Circle. 	there fore, 	the 	reason 	stated 

by the Respondent Nc2 that 	there are 2twc:: 	Raqions 	in N.E.  

i a. a t:ca 11 y new 	lound one wh :i ch has been 	:1 nvented only w i t 

a malaf Ida 	intention to turn down the 	lecii t imate 	claim 	of 

the appi :1 cants 

5.7. For 	that 	the ccnt:ent: ion of 	the 	F.:espondent 	No 2 

L hat there 	are 	two 	req ions 	in 	N E 	C: I r c Ia 	is 	total I y 

baseless 	wronq and misleadi nq as because 

: 	The 	anti ra 	recrui tmant 	at 	affairs 	of 

postman 	cadre 	r I qht 	fr cm 	the 	time 	of 

anncun::ement of vacancies 	t ill 	the pLAb ii cat ion 

of 	results of all 	postal 	Di via, ion was done 	by 

C:Ftia alone ass circle as a whole and no where 

t here was any mention 	of 	pN1:I F: 	k1in at 	all 

That 	the 	t. rans far 	of 	P.A. 1 rcm 	one 

Division to other 	in 	the whole Cir::le 	is 	done 

on 1 yw I t h approval of CPMG and no where 	there 

is 	either mention of F'MG Req:ion nor 	there 	is 

any 	i nter feranca 	of 	FM'3 	An 	example 	the 

transfer 	of 	Smt I 	L C:hanqson 	P.A.Ma.ni pur, 

Division 	to P.A.Mizoram D:ivision was apprc'vad 

by 	they 	Chief 	FM/Shi I lonq and 	not 	by 	the 

FM6./Shi 1 lonq. 	11 	Lsr a 	is 	a 	FME'-F.'ac,i on 	in 	N.E.  

Circle, 	the said trans far ouqht to have 	been 

approved by the FMi: c 1 	the Req on and nc t 	5: t 

all 	by 	the 	CSFNi3 of 	the 	C:ircle. 

In 	sImilar 	cases 	the transfer, 	post inq 

of 	I nspector 	C:sd.re or Savi ns 	Bank 	Central 



\`I\ 

Organisation 	are 	c:k:ne 	as a 	whole 	for 	the  

circle 	only by CPMIZ-;/ShilIcng and 
	ti 1 1 	today 

there 	is 	no 	I I i 	r _ 	 U 	N 	d 	£ 	I !: fl 

of 
	

• :ciic.n 	of 	FMi. . 	as 	ir!:t.:i.vaec: 	now 	only 	whi ].t 

arbi trar :1. ly 	reject inq 	and 	diep::sing 	of 	the 

c laims of 	applicants 	ma:: i nc 	a 	different 	yard 

st i 	ks 	to 	measure the same area : n 	case 	o '1 

E.D.employees 

d : 	The 	transfer and post i rEq 	of 	ASPOs 	and 

sCirOs 	in NECircle 	is di:ne only 	on 	Circle 

bac is 	and no Reciional 	jur isdi ct ion 	is 	either 

demar cated or maintained 	:1 n this 	respect as 	in 

other 	reqi cEns and other 	circles 	Therefore the 

Res pondent 	 - 

treatmEnt 	to the ED ufr icials 	in 

: 	'there 	was a hi story of 	recruitment 	of  

-.H-q'n 	cadre of f :1: i ale 	from Naqa). end Division 

:1 n 	the 	year 	1 E5 1 -:2 and 	mass 	silo 1men t 	of 

excess 	recruited 	of 'Ii c isle 	to 	2'runschal 

Fradesh 	Division 	in 	the 	same 	per icid 	i 

Naqa land Division 	fal is under FNi3 's F:eqior 	and 

(runachal 	Fradesh Division 	fal Is under 	Chief 

f:lj 	s 	reqion 	how the above stated 	factwa 

poss I b 15 	1 n 	the year 	1 EiS :1 -'-2 	there 'fore 	the 

claim 	of 	the 	F:es'ç:ondent 	Nc2 	is 	totally 

m l 	ieadi nq 

That the Respondent 	No 2 may 	1:: :1 nd 1 y be 	asked/ d .i re:: ted 

to 	produce all 	the concer ned 	files re 15 . I nq to above 	facts 

at 	the Hon bl e CAT /Guwahati 	sc 	that 	t ne ccn'cei'c ion 	of 	the 

app Ii can t.s from 	: 	to 	(e) 	a bc've may 	be 	qu rsuecJ 	by 	the 

Hcnble 	Tr:i.bunsl 

For that t he communic.at ions between the RespondenL 

13 
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0 
IV 

I\Ci 3 and Res j:nc:en t; NI':: :2 	as .'ia I I ab I e 	i n 	L he e nclose d 

(nne/.r:?s to this p.rnt application, 	ternse1ve; prc've 

1; °iat 	t.h(n•- E• :i S no intermediary c. i i i :e such as t he Office o f  

; 

t:? 	 3:n•- 2raI 	N E C:j r: le , s;•i 1 1:nc I ri 1! 	w::i? C I 

l 	
!:c::i'c:iE. 	Therefore when 	therte 	is 	no office c I 	the 

f:•• 	•!; E Y 	iF• ra I anywher e-I i n N . E. f: :1. r° : :t 	, 	:; t••D? 	:oi' t :Yifl 1 c n 

!• 

	t he Re s pondent 	N:: 2 	tha4 	there . are 	:2 R:::qi ::r.; 	In 

ci rc le is l;ot:. ii ly misleading a nd 

E•':.. 	!:;hat 	e'y••&211 the c .. 0. /Shi i i:nq Mcn: 	:3t.af f/13-- 

£2/SB (CON ) Dated 15 I I 95: enc ].osed as nre:<ure—A/ I to this 

preseni app li cat i on, has been issued as per the approval of 

the Ch i.e 'I EMS and I t does r:taak any t hi nçt about the 

op i n ion or approval of EMS:, a tall There tore er; I stance o f  

2 reqions in NECircle is only a self made misleading 

I n format I on by the Respondent No 2 

5.10. 	For that the copies of Telephone Directory of 

Senior Off :i cars issued by the Department of Posts c:or ec d 

up to Ju].y/ 1994 and Telephone Di rectory of N. F, Circle 

en c 1 ose ci her ew i t h t hemselves prove that there I no re g i. on 

in N,EC:ircle Therefore, the contention of the ReSpondent 

Nc2 that there are 2 (two) Reqi:::ns in NECircle is i.Ltal ly 

false and misiead:i. nc 

Th e applicant craves leave of the Hor ble Tribunal 

to produce the teleph::'ne directory of the Dept of Foe 

1 ephone at the t i me of hear I nc of the case 

5. 1 1. 	For t ...t , t.hea pp1 i cant due to the intentional and 

will ful 	malaf I cia act of the F::esponderit No 2 have not yet 

allotted to other divisions in NEC:ircle for aI::s::;cption in 

the cadre of Postman acjai nat the available vacancies and 

t:hereby have been rienr ivc.1 for the benefit of promot on and 

appoi. n tment I n a hi cher care while other cand-i date who were 

dec 1 ared qua 1 1 fled by the respondent No 21 i n the Ii rst 

I 	 I 



I 

i na ..: a I t as I f we r a a 1 r as dy as v i n c :i ri the Rca tma n Cadre  

The re f:: is 	an i r r spar a b 1 a dams a has been rsus d to the 

aj:pl :ic:.ant; which has affected the service carrier, 	aenicrity 

and f .1 nan. ia.I banal its to the applicant. Hence, any delay in 

I ssu I rig di is ct i cris t a the repon dent Nc 2 ucu I d lu t her 

cause aim I I ar i r reparable dams cje to the appi i cents 

5.12. 	For that 1; ia a: 1; ion c ft he Resncndent N:: .2 to tur ii 

down the claims of the appi i can ':isar bi kr ary and totally 

v ic I at i ye a f p r i n c :1 p1 as I a. I ci down by the.Dcpa. r t;men ta I Ru I as 

55 well as principles of nature]......:.t ice 

5.13. F:r... ...: tha t 	in any view of 	the mat tar 	the 

action/inaction of the responds nts are not 'tst:ai neble in 

the aye of law and.1. labia L:c,t:a I de and quashed 

That the applicant declares that the only remedy 

available to the applicant In the i nstant case was to 

r apr esen b her case to the Respondent No 2, which the 

k)i c5fl b has a:';haustud wi ti the resul t. of turning of the 

I aims of the app3. i cant by the Respondent No 2vide his Memo 

I .. 	. ....f . / I 	.- I 	11 	•. •. 	..J ..........a 
	13.11.99.   . u_ 	 i 	 J  

7 	MTTEF::S NOl FREY I OUSL..Y F I LE:D oF: FEND I NO I N 	NY 01 HER 

COURT 

The applicant further declares that they have not 

111 ed prey :L oua 1 y any app ii cat icr writ pet :1 1;  on or Sn I t 

reciardi rig the cii ievances in rasps: . f uhi ch this 

app Ii cab ion is made be fore any :tier ccur t or any other 

Bench of the Ti i burial or any other author i. ty nor any such 

app 1...cat: ion, writ pet it i:ncr suit is pendi ng before any of 

them 

o REL.. I E.F SOt.JOHT FOR 

Under f he lac ts and circumstances stated above, 

15 
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tHe appi I car;I; most r : SL: lU I 1/ r)rayed that 	the 	i nstant. 

f3 1 :1 ':- 1, I :'n be acJm. t ted re:c: ds be ca I 1 €d for nd . 1 };r 

dear in g •i; -ie par ties on the :a..se or ;:asi?s that may be shown 

a nd on peru sal of re:::rcJs be qrart the f':i 1ow.nq r e l i e fs to 

the applicants 

B 1 	 rose 1; as 1. de a rid quashed the r saul t put: 1:1 shed by 

he Respondent No,2 vide Memo N:.0 St:af f/IS3/7E/....iiC;:!(r 

ated 28. 5,99 be treated as :ancelsd as be::auas the sacs 

as pub Ii shed in vi 0 lat ion of instructions cents i ned in 

S ,Fosts letter N:, 44-44/82-SFB , I dated 7.4.69 .  

8O 2 

 

That the va':anc: I es approved by the Respondent Nc 2 

n respe':t of Postman:ark for the year 1998 for Imphal 

i .e. Man I pur Division vi de C:F'MS/Sh ill onç letter No0 Sta f I / :18.... 

dated 28, 11 98 	be or dered to be treated as NULL 	ND 

- 	...........-  ..L ..................... .. 	 ........................... ........... - .......................... 

5 	 5 	:(' 	Ui. U 	iL,' LL. UH 	i 	L.ifl'_ ,_'II''_1l{i 	U 

~I)ut Si der Quota and Departmental Quota in a±cordance w i t h  

D0F'csts Noti ficat:ion No044--31/87-SFE0 I dated 6789 

That the or der of the F.:eeponden t No 2 1 S5.LUd Vi d&i' 

inemcNo Sta 'I 'I / :1 .......62/98 (CON ) I".a ted 15 . 11.99,   be as t as :1 de and 

qU ashed an ci be cr cered to treated as ULTR-'V I RES and the 

:~ Re s pondent No, 2 be di rec ted to absorb the app Ii cant in the 

rc:stman cadre aoai nat the un'illsd vacan: isa a'ai lable in 

any other division in the whole of N,E,Circle in sccordan':e 

Wi th the order of preference qucteci by the app]. I cant: In the 

app1 i 't ion form with all consequent service bene fits0 

That the appl :1. cant be allowed the benefit of pay & 

allowances sen:icr I ty etc T rem the date on whi eN the last 

E:d-O f fl: is I who de:: I are d to have been qua 1 if i ed assumed hi a 

as F'os t men as a resu I t of t he resu lt pub ii shed by the 

Kespondent No 2 

8,5 	Cost of the app 1 :1 cat ion0 

8 6 	That the applicant be al 3. owed any othev' benefit : 

In 

i1I 



) 

as 	the 	Hon 	I:: I a 	T ri t::una 1 	may 	deem 	Ii t , 	as 	be 	ci ran 1; ad t. o 	the 

april i cant 

9 	1 NTER IN ORES 	F:'ED FOF: 

Fendinq 	final decision 	on 	this prent 

appi i cation 	the 	ai:pl i cant prays that the 	R2Spondents may 

<i ndly 	be 	c!:i. ractad 	not 	to till 	up 	any V.:.CdflC 	in 	the c5J.faii 

Cadre 	in the whole of NEOir::le 

:11 .. 	PARTI cuLir:s 	OF- rHE 	I 	F 0 

!.P.O.No- 

Date 

• 	L 1 	•.. 	 . 

	

V 	Li •. 
••. 	 -. 

I.::t 	.1 

1.2. 	I. I ST 	r 	ENC:LOSURES 

As stated in the I nde. 

17 



I 1: 

I 	Siriti, E::iam S::mai:ini 	t)evi 	daughter 	of 	S. TC.iiflbj 

:1 	q h, 	aged 	about 3E y&.a a 	resident of i b 	.. 

ka:i 	F. 0. 	& 	P.S. Imphal a. 1: 	praaanl: working 

0 apa 	t.ma n l:a 1 	81; am p VaIl do r 	Lam I Cii q 	Bazar, 30 	Manipur, dc 

here by 	ac I amn I y affirm and ye r :1 f ytho that 	t ha at 	t:emen 1: a ma. cia 

i n 	pa ia 	rap bc:............................. are true to 	I!J 

"knOW12dge 	a uci 	t.: hose made i ii 	par a 	rap ha 

are 	a 1 sc 	1: r Lie 	to my I a c:ja I a. civ i c a 	a ii 	d 	t: 	ie:: r as tar are my hL.' ii b 1 a 

SUbmission 	be for a t he Hcn 	Li I a 	T r i l:iurle. 1 	fta.va 

snip F' 	ea. sad 	any 	ma. I. ar i a 1 	f a c ta 0 f 	t hE 	c a 

And 	I 	a :i cln 	on this 	the 	Var 1 1:1. cation ':.:i this the 

111h day of June of 2001 



/ 	_ I R__ 
14 NH  1'-' •X a / 2 

..lI 
4 •_ 	!;• 	 ::!I::i.I. 

. 	. 	
: ,: • 1 ;, 1)EFAJL1'1EUT OFr POS'FS  on i b 'Qi Ii  ir Oil I fF JOSTMAOTIR (JFNERAL 1 N I C I ftC I 	'1 .1 1iLOfl(, 

tb 	tiLi/'1 	8/1i ' : I 	 Dtd RhIllunW, Lhn 2u-11u8 
j. j 	

: 	 . 	 : ' 	• 	.. 	. 
.11 ) 	IL'I  ja Lh Ann 	R b , Iwpj1ai. .. 

Solo II '  I) I P i B. 	Koh i ma  
I 	 ?l$ht I I 

	

arangiVjDjP,Sj  , , Agar €a In I 	 I 	
I 

pow Il' 	h 4 ) 	t1S } rj R K 113 : 0A 1ng 	D P S • 	i tariagar i 	 I 	 ' 
I(S(V4 It • t (riwar 	) ' S 	A L7W I  

lII G;Ij ht 	Shillong 
I 	

I 	
Dharru ana g r 	 ' 

bu 	i 	ExarRjnatoh Ifor 1'proatior1/rcru Itmen 	to t}t cadrj of ' I' 	
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From among the 50 0/6 of the vacancies reserved for outsiders, one half 
will be filled in from amongst EDAs on merit and another half will be filled in 
from amongst ED Agents on the basis of length of service. Therefore )  one ros-
ter of 100-points will be maintained. The reserved points should alsobe 
divided equally bct'ween the quota of length of service and that on merit. The 
add figure should be added to the quota for those based on length of service. if 
that vacancy is not filled in on the basis of length of service, the vacancy will 
go to the quota meant for those selected on merit. 

The candidates who will be selected on the basis of length of service will 
be en bloc senior to the candidates who arc sclectcd on merit. 

If in a Circle there is no separate Region, the Circle should be treated as a 
Region for the purpose of above instructions. 

The above instructions and the revised procedure will not be applicable 
in the case of recruitment to the cadre of Group 'D' but only for recruitment 
to Postmen/Village Postmen/Mail Guards. The other conditions prescribed for 
filling up vacancies and conducting of examination not mentioned in the 
amendments as above will remain unaffected. 

There instructions will be applicable to all the examinations for filling up 
vacancies in the cadre of Postmen/Village Postmen/Mail Guards to be an-
nounced after the date of issue of this letter. 

DO., Posts, Letter No. 44-44182.SPB-1, dated the 7th April, 1989. 1 
ANN EXURE 

It has now been decided that the existing syllabus for the Departmental 
candidates/EDAs for induction to the cadre of Postmen/Mail Guards/Village 
Postmen shall be substituted by the following:- 

Paper Total Marks Qualifying 
Marks Duration 

/ (1) Making 	entries 	either 	in 	Postmen's 
Book (MS 27) or Viltage Postmen's 
Register (MS 	58) according to 	the 
choice of a candidate (forPostmen), so 45°' 45 mInutes 

(II) Preparation of niI lists, filling up of 
mail abstracts and writing up daily 
reports (for Mail Guard). The entries 
should be made either in English or in 
the recognized language of the State. 

4. Arithmetic of 10th Standard of Board 
of Schools Education. 50 45% 90 minutes 

/C. Writing 	from 	dictation 	in 	English 
language 	of Matriculation 	Standard 
and also in the regional language. 1 	50 45% 30 minutes 

(2) Removal of test for absorption of EDAs in Group 'D' cadre and 
raising of upper age-limit to appear in the Postmen examlnation,—A pro-
posal on the above subject has been under consideration for quite some time  

—. 



• 	 ANh&cu_( @M 
(2) Rules for recruitment to Postmen and Mall. Guar4sexcrcise 

csf the powemconferred,by;.th pro'isotoAztkl-.3O9. of the..Cozsit.uiion 
and in supersesszon of the Indian Posts and Telegraphs (ostthen/Mail. 
Guards/I-lead Mail Guards) Recruitment Rules, 1969, except in respect 
of things done or omitted o be done before suchuersession, the Presi-
dent hcrcby makes the following rules regulating the methbd of rccruit 
ment to the posts of Postman/Village Postman and Mail. :luards in the 
Department of Posts, namely - - -' 

I. Short title and commencement  
 

(1) These rules may be called the I)epartmentof Posts (Postman/ 

	

Village Postman and Mail 	 1 989. 

(2) They shall come into forceon t dateof:thefruthièation in 
the Official Gazette. 	

. ....... - 

2 Number, classification, and scales of pay 

The number of the said posts, their classification and scale of pay 
attached thereto, shall be as specified in columns 2 to 4 of the schedule 
annexed to these Rules. 

3. Method of recruitment, age-limit, qua! j/ications; etc. 

The method of recruitment, age-limit, qualifications and other mat-
ters relating to the said posts shall. be  as specified in columns 5 to 14 of 
the said schedule. - 

- 	 :. 	 •:. 

- 	 • 	 • - -'- 	
• 	 - • 	 - • 

'I 

r 
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• 	.: 	 4 DLqualflcati6ns 	No person 

Who has entered into or contracted a marriage with a person 
having a spouse living, or 

Who, having a spouse living, has entered into or contracted 
a marriage with any person, 

shall be eligible for appointment to the said post: 

Provided that the Central Government may, if satisfied that such 
• marriage is permissible under the personal law applicable to such person 

and the other party to the marriage and that there are other grounds for 
so doing, exempt any person from the operation of this rule. 

Power to relax 

Where the Central Government is of theopinion that it is nccessary 
or expedient so to do, it may, by order, for reasons to be recorded in 
writing, relax any of the provisions of these rules with respect to any 
class or category of persons. 

Saving 

Nothing in these rules shall affect reservations, relaxation of age-
limit and other concessions required to be provided for the Scheduled 
Castes, the Scheduled Tribes, ex-servicemen and other special categories 
of persons in accordance with the orders issued by the Central Govern-
meat from time to time in this regard. 

SCHEDULE ANNEXED TO IRE RULES 

Postmen 

Col. I - Name of Posts Postman/Village Postman. 
Col. 2 - No. of Posts - 56006 (1987). 

Col. 3 - Classification - General Central Services Group 'C' Non-
Gazetted Ministerial. 

Col. 4 - Scale of Pay - Rs. 825-1 5-900-EB-20--1 ,200, 
Col. 5 - Whether Selection or non-selection post - Selection. 
Col. 6 - Whether benefit of added years of service admissible under 

CCS (Pension) Rules, 1972 - Not applicable. 
Col. 7 - Age-limit for direct recruits- 

(i) Between 18 and 25 Years (Relaxable up to 35 years). 
*(fj) Extra-Departmental Agents who have been recruited on 

or before 16-11-1982, shall be eligible if they are within 
42 years (47 years for SC/SI) of age and those appointed 

Now 55 years for SC/ST and 50 years for others— Sec Instruction (10) in this section. 

H 
• 	 H 

H 
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after 16-11-1982, shall be eligible if they are within 35 
years (40 years for SC/ST) of age and have put in three 

I . 	 years of satisfactory service. 

Col. 8 - Educational and other qualifications required for direct recruits 
Matriculation or equivalent. 

Col. 9 - Whether age and educational qualifications prescribed for 
- 	direct recruitment will apply in the case of promotions - No. 

Col. 10 - Period of probation if any - 2 years.' 

Col. 11 - Method of recruitment- 
50% by promotion failing which by Extra-Departmental 
Agents on the basis of their merit in the Departmental 
Examinations. 
50% by Extra-Departmental Agents of the recruiting 
Division or unit in the following manner, namely:- 
(1) 25% from among ED Agents on the basis of their 

seniority in service and subject to their passing the  
Departmental examination failing which by ED 
Agents on the basis of merit in the Departmental 
'examination. 

(ii) 25% from amongst ED Agents on the, basis of their 
,. inept in the Departmental examination - - 

• 	3) If the acaiicies,ernained unMl'edby EDAs of the recruit- 
" ing Division such vacancies may be filled by the EDAc 

of the Postal Division falling in the zone of Regional 
• Dir­ec: •.:  

If the vacance unfilled by EDAs remain unfilled by the 
EDAs of the recruiting units, .sucb.vacancics may be filled 
by EDAs of the Postal Divisions. Jocated. at The same 
station. Vacancies remaining unfilled will be throwi 
open to EDAs in the Region 

- (5) Any vacancy remaining unfilled may be tledup by direct 
recruitment, through the nominecs of the Employment 
Exchange.- . .'•• '' ' . ' ' 

Col 12 - In cases of promotion- 
(1)' Promotion fro'n Group 'D' ofliciath 'who have put in 

three years of regular and satisfactory service on the 
closing date for receipt of applications through a Depart-
mental examination. 

(2) EDAs through a Departmental examination. 

Direct recruitment.through a Departmental xnmination. 

- r'.' ...............- 	•'° 	..: 	'- 

fc 
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incies remained unfilled by ED Agents of the 
division, such vacancies may be filled by ED 

. 	
Age0 
Directors. 

Col. 12— In case of recruitment by pr motion/deputation/transfer/gi t 

from which promotion/deputation/transfer to be madc- 

Promotion from Group 'D' officials who have put in 
- 	three years of regular and satisfactory scrvicc as on the 

closing date for rcccip of applications through a Depart- 
mental examination. 
ED.Agcnts through a Departmental examination. 

Direct recruitmcnt through a Departmental examination. 

Col. 13 - If a DPC exists what is its composition: Not applicable. 

CoL 14 - Circumstances in which UPSC is to be consulted in making 
recruitment: Not applicable. 

I D.G., Posts, Notiticasion No, 44-31187.SPB.1, dated the 6th JuI, 199.1 



fr• 	 l)l'['AR'J'M EN'!' OF POSTS: INDIA 
OF 'tilE Ciii EU' P()S'I'MASTICR GENERAL N.E CiRCLE, SI i 1. 

4 

f\inio, No. St at Ill" ./761Rlg/Cui'r. 	i)a(cd at Sltlllung (lie 2 	Mny' 1999 

Sub:- 	Result of the Exanikia(jtm br Proinotionjiccnij(mcn( to the Cadre of ioRtllthfl lick! 
0II 17thJa111999. 

The following candLdalc,q have qualified in the above examination. 1 heir names iiic 
howii in or(1ers Of seniority in case of I)cpartinental/Sciiority quoti afid in order of Merit for the 

oilier E.l.)s 
MEGIJALAYA I)IVISION 

Group "D" 	- 	None qualified. 

On Mciii) 

1. 	 Siuti, Moiil;u KIilItHhyalalaur 	 (3'!') 	Roll No, 311-45. 

AGAIt'l'AI,A 1)1 VISiON 

G lou!) "I)" 	. None qualiliecl. 

I.D. 
( 

On Mciit) 

Sri K.auial Rn. C1iak'abai'ty  (00) Roll No. AG'l'-37/98. 
Sri, Mihii' Clwvdhuri H (0I}C) Roll No. A(i'l'-39/98 

I)IIARMANAGAR DIVISION. 
• 	l 

Giotp ttJ)) Noncqualiticd. 

E.!).(On Mciii) 

Sni(, Nanilta Raui L)utta (00) Roll No. DNR/EI)M-.6/98 
u Butt Miti' (OC) Roll No DNR/L1)M 10/98 

Sn Dilip Ki Deb Ntlu (00) Roll No DNR'Li)M- 38/98 

I I 

H 	'H 

H 

2. 
"3. 

H 
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MJZORAMJ)IVJSION 

Group "I )" 	 Non qualified. 

E.D. 	(Oii Merit) 

Smi. IVI.S. Dawngkiini 	 SI, 
Sri K. Lalthiangliama 	 Si' 
Sint, K.L. fliaklhanpuii 	Si' 

AR1NAC1IAJ PHM)ESiJ IVISION 

Roll No. MR-07 
Roll No. MR-23. 
Roll No. MR-•25. 

Grout) "I)" 	Nil. 

E.D. Sciuorily -. Nil 

E.D. 	(On Merit) 

 Sri Sanjay Pandit OBC, Rob No. ARED-39/98.  Sri Atmanand Rain SC Roll No .AREI)-38/98  Sri Padatu Pd. Slianna 00 Roll No, AIU!D-17/98  Sri Narcsli Kr. Sharina OC Roll No. ARED-25/98  Si-i K.B. Chctij 	(372255-M.Sq)) 	OBC Roll No. ARED-67 
I  A-01/APS/PI(l. 
! 	 ' 

MANJPURJ)1y15j0N  

Depil. 	Non qualified. 

E. 1) 	(On Meul) 

S lbollich Stni OBC Roll No LDIIP-20(P) 
,14d. Ajitnudin ' 00 Roll No. EDIIP-13(P) 3 Kb 1 ungain Anal  

4 Roll No EDJIP-38(1)) N. Pt etuchand Smgh, C1 \ 	i Roll No ED/IP 06 

;I  

I
''i•Il 

%\ 

;• 	 -S  

/ 
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11l.c-3. 

NACALAN D I )1 V I() N 

1 ; 
  

I. 	Suit, lilcunja l3ora 	 OC 	Roll No. KIIM-06 

E.D.*on Seniority 	Non qualilic. 

(On MerR) 

I. 	Sii H.C. Sahanj  
8372967-p SeJ). 	

01C 	Roll No. K 11-87 

Sti Dilip Kr. Siugh 	 OC 	Roll No. 1<11-37 Sri Akang lozung 	 ST 	Roll No, 1<11-08. 

If any intbunaliuti regarding date ok birtll,cast, nationality, educational 
qualilicauon etc, arc subsequently found inconce(due to wrong fomiation fwiiislicd by 
the caIl(Ii(atcs or oilier I'casoIia that can clrcct eligibility, their name will be rcmovcd 

• 	from the select list. 

The approved candidates will have to wider go a prescribed course of • 	training and other prc-appoiiitnien( formalities should be duly observed by each appointing authority 	 ; 

( Niranjan l)as ) 
AssIi, l.)ircclor (Stall 

For Chief Postmaster General 

Siullong.Copy to:- N.E. Cirele,Shuiloiig 

All D.P.S. in N.E. Circle. 	 • 
. 	The Sr.Supdt. of P0's Sliillou. 

Supdt. Of P0's Dliannaiiaga. 
'ihe Supdi. P.S.D. Silchar. 
The Sr. P0111118ec Siiilloiig-Gpo 

6 	All PotmiqIe, q ill N I  

-30 	

.. ....................... 

- 

F r Chief Postmaster (icncial 
_I 	

"t• 
NE Cucle, Slullong 

( 1 

U'1 
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'APPLICATION NO 	 0F199 
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fl) 	 r 
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Lcsvon(s) 	 ,. 

terApan 

	

............ 	. .-........... 	•..._, 	,., 	 rj 	.I.sJ.!_ 	 . 	 - 

	

' cr .CSpOL'C1eUt(S) 	 —S  
,3 	 .-. 	•. 	. 	. 	. 

pi. ..... 

ribuiial 

17 .899': Lpresent :: Hon'hle Mr j
ustice DN.EarUah 

vce_Chaiflflafl 
• 1 ..  -- 	 Hn'b1e Mr 	.Sang1yiD 

Acllninlstratjve Member. 

Five ap1iCafltS have approadhed 

•-thi Tr1bunl seeking certain directions 

i: 	. and .  with a prayer to allow them to joi,n 

:this stngleaPPl1cati0r under the provi- 

sions of Rule 4(5)(d) of the Cent_al 

( 	 . 	. MrniniStratVe Tribunal (procedure) 

.. Rules 1987JPerUSed the appliCati01* 

permissiOfl s granted to join in this 

I 	 app1icat10n 	te aforesatd Rule 

ii the five appliCants are now 

rking as ctra Departmental Agents 

under t 	pdstal Deoartmeflt. The grie--- 

vanc;fth applicants is that the 

promction/r.tnt to the cadLe of 

- 	. 	
postman from Group 'D' ofliciEtiS and 

EDA 	 in violati 
S have been made

on c:E 

contd.. 

-, 	 - 	;...... 
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O.A. 243/99 
11 

Notes of the Registry 	Date 	 Order of the Tribunal 

vijfiicns 	9tanc'y in nnexure- 4 

and 	Notifications. Feelingaggr1eved 

the pplcnts 	itted several repre- 

As the representations have 

ispQ5ed of the applicants 

approached this Trihunal. We find that 

sixnbthspeiod 	not over from the 

1st representation. herfor 	the 

preseit. ap1ication i premature. We are 
• 	hefre ot inblined 

• 	appliCation. However, we direct the 

• ) resPonen 	;o ,d1spo. ,o,.thp, ?:ppresen- 

I sItidns as° early as possible at any rate 

within a period of 2 months from the 

	

J receiptof'th 	rder.  

Mr B.K.sharma,learned Sr.counsel for 
the applicants submits that the respori-

dents are going to hold another selec-
tion which is scheduled to be held on 

• 

	

	I 
22.8.1999. If such selection is held 

there will be numeroUs complications 

•p 	t ... i41 	prejui.d 

Hed Mr..De Roy l.aredSr.C.G 

-  forthe respondents al50. on.hearing 

thecOUfl5.Gl,0r .  the parties we direct 

the Jrespondert3 not to hold any selec-

tion as per AnnexUe-1,B le.ter dated 

• 	1.61999 till the disp9Sa0f the repro- 

•. 	senation5 and conSieation of the 

	

,; 	••.. \•: 

.1.case of the appicfltSIth0 applicants 

arestill aggrieved y'the decision of 

therespOndet5thY may aproaChthi 5  

)TribUnal• 	 . 

• . 31 	 jpliCatiOfl is disposed of. No order 

• 	• 	ato costS. 

Aff, 11 110  

I 
1' 
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Frn i Shri W & Talikder o  Pdvoct€ 
cuwthti HIQh Ccurt 

To 

GUWh ati*10 

fir. S,Scmn 
Chi? Pstrnotr G5flD1, 

irc1e, Shi11nr7930010.. 

SUJ * WA 23/9 Shri T 1 SLn1i & Uts 

(inirm of India & Ors. 

As 1n3tNctati by my clients, I hove the nur to rmd 

hrwith of the order dtQ 17'8- tad in the abOvn  

Ci5O by Hn'bl8 Cntra1 AdministrotIve Tribun1p CUi)htt for 
fcvrL;r of your in?ori;utin and nory actlane 

Vure ?aith?ully 

As stated ovo,, 	(KTlkdc1r) I 

Pdvrcat9 

C'5py forwardod fv for f'nvrur cf. inrormticrn and nocry 
nct2.n to Shri Lalhluna 

Diracter of Petal Sarjicer 
anipur 0 Thphal '-750111 

	

I 	r 
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• 	
Department of Postzlndja. 

	

L- 	
Office of the Director Po3LQ1 ServicesnanjpurzImphal 

( 	 795001. 

No. li4/xam/po5tman/99 	Dtd at Imphal the 27.00.99 •  

To 

Shri T. Jilangama Singh 
pt.i, Sagolband Thingom Leikai 

P.O. Imphal. 

Sun - Communication of Ndr)cs obtained 
in PoEtITIan Exim-96. 

It has ben conmunjctd by 1I0, Chillong under 
his offjc memo No. taff/18-62/93(CON) dtd. 17.00.99 that 
the followix'içj ara the marks obtained by you in the Postman Lantinatj1 held C 17.01.99, 

riarne of official 	Roll No. 	Kar),,3 obtajne(1 in 

L'aper-A Paper-B Paper-C 

T.Jiliçjantha ingh ED/IP-pi 	40 	30 	• 38 IIPri ,Zago1bric1 Thi rlcjom 
Ijo.tkaj 

For.Djrcjctor Posted. 3erviceg 
Manipur Divn, Irnphal-795001, 

--•• ---------- •• 

/ 



Deprtmcnt.o± Postilndia. 
- 	 Office of the Director Pooa1 ServiceszManipurImpha1, 

795001 

/ 	 No, 3-4/urn/Po0tn0n/99 	Llated ot Xnpha1 the 27.8.99 9  

TO 

/ 

ahir l\li, 	 - 
• 	 BPM. Kw&cta E3.0, 

Subt - C(xnmunjcatjon of rnirka obtained in 
Postman E,zam-98, 

It has Ioen conunun1ctec1 by P1 1 0, Shillong unCler 
hlu officu memo tic. St€ff/18-.2/9B(cOW) dtd. 17,08.99 that' 

J. Uie.follcjwin 	rc th' mar1 obtiinec1 by you in the Pot.man 
rauU.nation holi on 17.1.99, 	. 

Name of official 	 Marko obtiinpd in 

I 	 , 	 Piper-1\ Pr-B 	aper'-C, 
4c1. TEALIr 11i 
U1ii K I 1&Ita t3,00 	ED/IP-27 	45 	40 	37 

f 	 For,Djrc r Poite1 Servjceu 
• 	 Manpur Divn, Inphal-795001, 

'I 

.,.:.................. 



45 	38 	.3.3 

Hilbr,pjrpctor Pota3. 'ervjcc 
48nipu Dlvn, Xmphfjl.J795001 

i-4 

Dcpartmont of POjtXfldja 
(Jfjc oZ thu 

 
Director Pot& 	Vic1in1pursxmpi 7ooi. 

o, 	
ate t I1 .j:i11 the 27.0,99 

Sh N. Mahesh Singh 
ED/EC Khordakchj B.O. S 

Co unjoatlon of mr c)bteA / ned in oaeman Exm-98, 
\ I 

It h 	
by Po, thillong Unc]er rnim o, t 	/1862/98(CQ) td. 17,06.99 that / 	th fo11oj 	th c marks obtjnGd by,  you in the POtrnan ,\ 	ea1jntj(m hold on 

o oficj 	Ioil No. 	Mrkn obj 	in -, 	

Pir 	Per- 	

L Shri N. Mahsh Sing 

N 
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DEPARTMENT OF POSTS 
-. OFFICE OF THE CHiEF POSTMASTER GENERAL,N.E. CIRCLE, SH1LLONG. 

NO. STAFF/L/ 18-62198(CON), 	 Dtd.at Shillong,the 15.11.99. 

In pursuance of the lion' ble Central Ad ininistrative Tribunal, Guwahati 
Bench Order dated 178.99, in O.A.NO.243/99, the representations sub.mited by Shri T.J. 
Singh, Smt. Samolini Dcvi, Md. Tahir All, Shri N. Mahesh Singh and Md. Abdul GalTor, 
the candkjates in the examination for promotion to Postman cadre held on 1.7.1.99 were 
examined in reference to the relevant records, After the examination and due deliberation 
on the issues raised by these representationiSts, I am directed to state that there three main 

jsed by these candidates in their representations as given below :- 
fs 

That there was ai anomaly in declaring the vacancy position for said 
Examination by the Manipur Division. 

the surplus qualified ED candidates of Manipur Division may be 
asorbed in other 1)ivisions in the Circle. 

(c) 	That the implementation of the result declared should be withheld till 
reconciliation of the actual vacancy position in Manipur Division. 

2. 	The observations on the issues raised by the candidates are given below at 

seriatarn :- 
(I) 	Manipur Division in their letter No.B-1O/PA-DR198 dated 2.9.98 inti- 

mated the Circle Office that there were total four vacancies in the 
cadre of Postman in that division. The bre,up of the vacancy was 
intimated as below  

Outsider 	- 	ST = 1 
OBC=l / 

Departmental- 	SC = 1 
hR = 1 

The vacancy shown as OBC ( outsider quota ) was treate(l as UR so as to adhere to the 
principle of limiting reservation to the maximum of O% of total vacancy. Since no 
candidate qualified for departmental quota against above, mentioned two vacancies the 
vacancies In the said quota were merged with the outsider quota. Accordingly the result 
was declared by selecting on merit to the vacancies as per the communities given below :- 

	

SC 	- 	1 

	

ST 	- 	1 

	

UR - 	2 

Conversion of departmental quota into ousider quota due to non-qualifyIng of 
departmental candidates is an automatic procedure so as to avoid non filling-up of the 
vacancy in the same year. Such a step also serves the interest of the EDAs (to which cadre 

the representatiOfliSts belong  ) who need not have to wait till the next year for lilting-up Of 

the unfilled departmental vacancies. In view of this, there is no anomaly in declaring the 



vacancy position for the examination for prmot1on to Postman cadre and consequent 
filling-up of the vacancies by merging departmental and outsider quota together and 
selecting candidates on merit. 

As per the instructions contained in J)epartment of Posis Notification 
No.44-31/87-SP13-1. dated 0.07.89, the unfilled vacancies of Postman 
cadre of a division may be filled up by surplus qualified candidates of 
other divisions in the Region on the basis of a common regional merit 
list. In the North-Eastern Postal Circle there -are two Regions, i.e. 
PMG's Region consisting of divisions in the States of Manipur, 
Mizoram and Nagaland and CPMG's Region consisting of divisions in 
the States of Arunachal Pradesh, Meghalaya and Tripura. However, 
the provision of recruiting surplus candidates from other divisions has 
not been resorted to in this Circle earlier due to the perceived 
difficulties likely to be faced by the candidates of one State going and 
working in another State in the cadre of Postman. However, 
considering the willingness of some candidates, who have represented 
for their absorption in other divisions, it was decided to offer one 
unfilled ST vacancy of Mizoram division to the surplus qualified ST 
candidate of Manipur and Nagaland divisions falling within the 
Region of PMG on the basis of common regional merit list, subject to 
willingness of such candidates. Action has already been taken to 
ascertain the willingness of such candidates and seniormostwiuing ST 
candidates will be allotted to Mizoram Division. 

Director Postal Services, Manipur Division has re-confirmed in is 
letter No.134/ExamlPostman/98 dated 1.999 that there are only four 
vacancies in his division for the year 1998 for which the examination 
for the promotion was held on 17.1.99. In the break-up of vacancies 
and need of subsequent apportionment of all the four vacancies to 
outsider quota have already been stated in sub-para (i) above. 

In addition to the three main issues raised by the representationists as 
mentioned above some of them have stated about declaration of result by Circle Office, 
publication of marks etc. in their representations. Declaring result is an administrative and 
procedural matter, which have been decided in accordance with convenience so as to 
ensure expeditious declaration of res1t. These do not have any bearing on declaration of 
vacancy or process of selection. The marks obtained by different candidates are not 
published collectively. however, any candidate who waits to know about his own marks 
can be communicated the marks on application. In fact 7 number of candidates have 
already applied and supplied with the marks. 

In view of the above the pleas and request of the representatlonlsts hve been 
examined by this office and have been adequately taken care oi As such their 
representations stand disposed of This has been approved by the Chief P.M.G. 

(I 1iRAN.JAN DAS) 
Asstt.Director (Staff) 

for Chief Posimaster General. 

41oc'1t .  

1 
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-.Copyto:- 

Director Postal Services, Manipur Division, Iniphal. He is requested to 
Convey the decision of Ciircte office to the representationists with reference 

to his No.B-4lExamlPostmau/98 dated 15.11.99. 

The RepresentatioflistS concerned through DPS, Imphal.Ma 	
uI 

Sir€ 

E b- . 	
for Chief Postmaster General. 

\)A 

I 

/ 



CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 87 of 2000. 

Date of Order 	This the 23rd day of February, 2001. 

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman. 

flontble Mr. K.K.Sharma, Methber (A). 

1 .Shri T. Jilangamba Sing.h 
S/o (L) T. Kunjabjharj Singh, 
Resident of Sagolband Thiyam Leikai, 
P.O. & P.S. Imphal, 
Employed 	as 	Extra 	Departmental 	Branch 
Postmaster, SAgolband EDBO, Ilanipur State. 

. 	bid. Tahjr Ali 
Slo bid. Kasim All, 
resident of Kakta village,. 
P.O. & P.S. Moirang, 
Employed as Extra Departmental. Branch 
Postmaster, Kwakta. EDBO, Manipur State. 

Shri N. Mohesh Singh 
S/o N. Achou Singh, 
Resident of Khordok Ichin village, 
P.O. & P.S. Moiang 
Employed as Extra Departmental Mail 
Carrier, Khordok Ichin EDBO, blanipur State. 

.Applicant 

By Advocate Mr. B.K.Sharma. 

-versus- 

Union of India,. 

The Chief Postmaster General, 
North Eastern Circle,. 
Shillong-793001. 

The Director of Postal Sevices, 
Manipur, 
•Imphal-795001 

Respondents 

By Advoe Mr. B.C.Pathak, Addi. C.G.SC. 
, 

! 	s, 

0 a D E R (ORIL) 

C6DHURY J.(V.C.). 

The only controversy raised in this appl.cation 

relates to absorption of the Surplus Extra Departmental 

Contd.. 

(fli 

LI 

'I 
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Agents of Manipur Division. The three applicants who are 

surplus qualified candidate and by this application seek 

for a direction for their absorption on promotion to the 

post of Postman. These applicants approached earlier 

before the Tribunal. The Tribunal in its order -dated 

17.8.99 in O.A. No. 243199 directed to consider the case 

of the applicants. The respondents by its order dated 

1511.99 disposed of the representation. 

2. 	Mr. B.K.Sharma, learned Senior Counsel appearing 

on behalf of the applicants mainly emphasized on the fact 

that as per the departmental norms the surplus qualified 

Extra Departmental Agents could be accommodated in any of 

the neighbouring rooms,L The respondents in its order dated 

15.11.99 mentioned about the proposed action for filling 

up of the post. The relevant portion of paragraph 2 (ii) 

of the order dated 15.11.99 is reproduced below 

"(ii) 	As per the instructions contained in 
Department of Posts Notification No. 44-31/87-
SBP-1 dated 06.07.89, the unfilled vacancies of 
Postman cadre of a division may be filled up by 
surplus qualified, candidates of other divisions 
in the Region on the basis of a common regional 
merit list. In the North-Eastern Postal Circle 
there are two Regions, i.e. PMG's Region 

•  consisting of divisions in the States of 
tlanipur, Mizoram and Nagaland and CPMG's Region 
consisting of divisions in the States of 
Arunachal Pradesh, Meghalaya and Tripura. 
However, the provision of recruiting surplus 
candidates from other divisions has not been 
resorted to in this Circle earlier due to the 
perceived.difficu1ties likely to be faced by th 

7/j•,  candidates of one State going and working in 
another State in the cadre of Postman. However, 
cónsiering the willingness of some candidtes, 
who /iave represented for their absorption in 
other divisions, it was decided to offer one 
unfjJled ST vcancy of Mizoram Division to the 
sdplus qualified ST candidate of Manipur and 

• a1nd divisions falling within the Region of 
PMG on the basis of common regional merit list, 
subject to willingness of such candidates. 
Action has already been taken to ascertain the 
willingness of such candidates and seniormost 
willling ST candidates will be allotted to 
Mizoram Division." 

Contd... 

S 



\A From the aforementioned paragraph it appears 

that the respondents only thought of filling up of the ST 

vacancy of Mizoram Division by the surplus candidates from 

flanipur and Nagaland. Mr. B.C. Pathak, learned Addi. 

C.G.S.C. however, submitted that against the vacancies in 

the neighbouring states surplus qualified candidates may 

be accommodated subject to availability of vacancy. Rules 

and policy are made to fill up the post by manning those 

posts. The respondents are to take care for appointing 

persons from the respective area on administrative 

exigencies. However, Rules also provides for accommodating 

the qualified candidates from n ipurJng states. In 

thee circumstances we are of the view that the case of 

the applicants are rejuired to be considered in the light 

of policy decision. The applicants are found qualified. 

Therefore it is an appropriate case for the respondent 

authority, to consider their appointment on promotionto 

the:pot,pf Postman in any of the Division in the Region 

keeping •i&q'ind the poli.cy, guidelines and norms of the 

¶dePartment. \'J.1r. Sharma, learned Sr. Counsel for the 

.applicant 	submitted that these applicants have given 
/ 

appointment either in Arunacha]. Pradesah 

in Meghalaya. The respondents are to consider their 

cases subject to availability of postsand administrative 

excigency for posting them in these areas or if -not 

anywhere keeping in mind its policy decision. 

3. 	The application is - allowed to the extent 

4 indicated above. There shall, however no order as to 

costs. The respondents are directed to, complete the above 

exercise within a period of three months from the date of 

receipt of a certified copy of this order. 

j 

Sd/VICE CHAIRMAN 

Sd/MEP18ER(A) r9Th 	• 	, - 

Cnuc4 

• ": 	ç. 

,r•'- '-.'--' 

cjrr 1oc 



-.-w 	 - 	 - - 

IN THE CENTRAL ADINISTRTIVE TBIBUNAL 

GU1AHATI BENCUT GUWAHATI. 

ø.A.NO.26 OF 2001 

Sct. S.Somalini Levi 

, 

Union of India and Others. 
	 U 

IN THE V1ATTER OF : 

Written statement submitted by the 

spOndents. 

A brief history of the case is given below 

whjch may be treated as part of the written statement. 

This is regarding the CAT case filed by 

Smt. S. Somalini Devi vide OA No1-6/2001. 

. cnination for promotion to postman cae 

1998 was held onl7/1/99,  Fesult.of examination was declared 

on. 28/5/99.The  vacancies for merit quota from ED..As mm' 

cl*d.thng those unfiled Jpartmentan quota and seniority quota 

were filled up by the, 	s on Division.wise merit of 

qualified RDAs category-wise as it was done every year in 

the past. 

After declaration of xerf± result of above 

examinations,representations have been received from 

candidates expressing williriness for their absorption in 

other Divisions where vacancies might not have been filled 

up,as provided in postman recruitment rules.As per notific-

ation 14+-31/374SPBI  dtd  67-897if  the iradancies remain 

unfilled by EDAs of the recruiting Diision.Such vacancies . . 

may be filled up by EDAg of the postal Divis ions falling in 

the zone of regional Director. 

Contd ... /2 
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In view of the above,one unfilled vacancy of 

ST of Nizoram Diyision was filled up by surplus & qualified 

ST candidate of Xohirna Division. 

Being aggrieved some qualified candidates, viz 

Sri T.J.Singh & Others of Phnipur Division filed a case in the 

Hon'ble C.AT,Guwahati which was registered under. CA No.23/99. 

In pursuance of Honible CAT Guwahati Bench order dt 

d.td 1.7/'99  in CA No 2+3/99, the case was exarrLned in reference 

to relevant records and was turned down under this office 

order No.Staff/1/1862/98(cON) dtd.15.11 .99. 

Being aggrieved, the officials of Ynipur 

Dilision Vz T.T.Sinh & Others agained has approached in 

the Hontble CAT,Guwahati which was registered under CA No.. 

871?000decid6d on 23/2/2001 by the Honeble CT againàt 

which a writ petition was filed in the Honiblé High Court 

registered under W.P(C) No 1+091/2001. 

'The. respondents be to subt the written 

statemen,t as f011ows:' 

10 	 That with regard to paral to Lf.Lf in OA 

the re.spondent(s) beg to offer no comments. 

.....That with regeds to para .5. in the OmA. 

the Fspondent(s) beg to state that Furnishing the Division 

of choice in the application form does not confer any right 

.,. to the applicant for, absorbtion.The preference is considered 

, only if it is decided, to absorb any surplus EDAs of one 

Division in the region. 

3•. 	. 	. 	That with regxd topara- 	7 in O.A. 

The respondent(s) beg to offer no comments. 

Contd.. .P/3 
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That with regards to para - . 9. in O.A. 

the Respondent(s) beg to state that vacancies •werefiUsd 

up in accordance with the provision of &iles laid down in 

notification NO4.3187.SPB.I dtd 6-7-87 (Annexuxe j above) 

That with regards to para 4.10 in O.A. the 

Bpondents)beg to state that the respondent did not violate 

any Bile by declaring the result of the Exam. vide memo 

No.Staff/ 18-3/76/ tLG/ Corr d td 28.5  .99(kmexure - 2) oklcOrding 

to Postal Directorate letter No_25.a.9/78DE dtd.28/ 1+/89 

circle office is empowered to decle izitxxx result of exam 

held at cxcle level. Postman Exan is also a circle level 

camination(Annexure - 2 A.As per records results of postmen 

exams have been declared in imilar manner in the past also. 

That with regards to para - L.11 in O.A. the 

Bespondent() beg to. state that marks of, the postman exam 

held on 17-1-99  were cornzamicated to those who appJ.ied for 

the same,.after prayiig requisite fees a, per deptt.iles 

70 	 That with regards to para 4.12. in O.A. the 

Respondent(s) beg to offer no comments. 

8. 	That with regard to para44.13 in O.A.the 

Respondent(s) beg to stat that complied with diposing of 

the representation of the applicantJgarding stopping 

of the Exenination scheduled on 22.8.99, the re spodent 

had no scpe to take action to stop the saa because a 

copy of the order of Honble CATdtd 17.8.99 in OA No-2+3/99, 

received from the advcate of the applicants in this office 

on 23.8.99  i.e. after Exanination was already held on 

22.8.99 at different state of N.E. circle(Ccpy of the letter 

indicating the actual date of receipt is at annexure -3) 

Contd....t'/4.. 



• 1 

'V 

That with regards to para-4.1tf in C.A. the 

spondent(s) 'beg to state that since selection is to be 

made on merit to the extent of vacancy available community 

wise, securing high marks does not ensure one's selection 

unless he comes within the required position in the merit 

list. Comment in para-8 may also be refferred to in this 

regard. 

That with.egards to para +.i5 in CA the 

Respondent(s) beg to state that eptesentation of the 

applicant was disposed of on merit in accordance with Rzles 

(Copy is atirinexure 

11.. 	That with regards to para.u.LF.16 inCA the 

Re sponderi t (s) be g to s tate that the order No Staff/i / 18-

62/98 (con) dtd Shillong the 15.11.99 is self explanatory 

(Annoxure 10. 

That with regards to para-4.17 in CA the 

spondent(s) beg to state that the vacancies were filled 

upas per provision of Iiles. 

That with regards to paraLF.18 in 014, the 

Respondent(s) beg to state that It has alreadybeen explained 

in para,f.10 above. No provision of Ei1es have been violated 

in declaring the result by circle office. 

That with regards to para4.19  in CA the 

Respondent(s) beg to state that this aspect was taken into 

consideration while result was declared.No candidate from 

Deptt quota or from KDAs coning in the zone in the seniority 

quota qualified in the exarn.The petitioner not belonged to 

either of these two categories.As such the result declared, 

did not deprive the petitioner in any way.Rather., it sent to 

the advantage of the petitioner who does not come under 

these two categories asthe entire vacancies went to the 

candidates according to rrit. 

Con td.. 
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That with regrds to para • 1+.20 in OA the 

spondent(s) beg to state that there was no undue delay 

in comrnnicating the result. Apprehention of the applicants 

is totally uncalled for. 

That. id th regards to pra I.21 in OA the 

Respondent(s) beg to state that this has already been 

explained in Para 8 above. 

179 	That with regards to para,4f.22 in CA the 

Respondent(s) beg to state that N.E. Circle has been 

devided into two region ride postal Directorate letter 

NO.33-1/88-PE.II dtd.5-12..89 as () Chief Postmaster 

General region consisting states of (a) fthclaya State! 

Division (b) Arunachal Pradesh Division (c) State of 

'ipura consisting Dharmancagar Division & .Agartala 

Diyisio (d) Post.l stores depot Silehar (2) PMG Region 

comprises of (a) Nagaland Dyl/state (b) Mknipir.1Dn/state. 

(a) PSD Guwahati (d) 1,zorwn Dyn/state (Annexure 5), 
$oth the regions runctios Ln one office due to some 

adzinistrative dificu.lties.AU the recruitment process 

therefore is done centraUy by the circle office.1rgnsfer 

of officials of circle cadre like IIVS/AS}CS,$BCO. Paetc 

are done by circle office with concurrence of both the 

CP4 & P14 when inter regional transfer is inyolyecl.As, 

regards to other officials like PA cadre, the transfer is 

done by. the Divisional iads within the Division.Iri.. case 

of inter Divisional transfer it is done under i1le..38 

only by the circle Heads. It may be mentioned here that 

not to say of postman mitkix .t1z 1ixi*±.ox cadre, the. BCII 

adre P.AS who belong to circle cadre in general has ben 

xestricted within the Division as a special measure 

considering the copposition of. NE cir.cle,consists of 6 di 

different states instead, of one state. Hence the postal 

contd.. .P/6 
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Directorates has ziade specia' provision for N.E. to 

rectrict the transfer or BCR Officials wthjn the 

state although they are in circle cadre.'(DTs5 DO 

order No/L5./93..$p11 dtd. 6.01.95 is at(annexure..6) 

180 	That with regards to para 	.23 in CA the 

Respondent(s) begto state that The, respondent(s) has 

already explained in para Lf.10. & f.13. It is 
further stated that operation or the judgment order,  
of OA 140 87/2000 dit decided On 232,'2001 was stayed by 

the Hon 'ble High Court on 30/6/2001 (copy of order of High 
Court is, at Annexure -6k) 

19. 	+That with regards to para.5.1 in OA the 

Reapotident(s) beg to state that DI'S Itnipur vide 
letter 1jOS.-10/PD1/98 dtd 

2.9.98 intimated the following 
vacancies (innexure 

Out sider St..a & OBC- 

])eptt.SQ.i & tJLI.i 

Thus there were four vacancies in all in the Division. 

As the reservation cannot be more that 50% the break up 
was treated as UR.2 1  SC-i &$T1 .There was no change in. 
the total vacancy position showing all the vacancies 

against the Departmental 4ota an in advertent miss.-c01. 
tming and this was taken care of. while result was processed 

20. 	That with regards to para.N 5.2 in .OA the 
Respondent(s) beg to state th.t tespondent(s). has already 
been stated in para 

- 1f019. 

210 	That with regards to para5. in QA the 
ReSpOfldOflt(s) beg to state that it has already been 
stated in para - 

22. 	That with regards to para..5.14. In QA the 

Respondent(s) beg to state that it has already been 

stated in Para.19. 

Contd., .P/7 
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23. 	That with regards to para5.5 in CA the 

fespondent(s) beg to state that No undue delay except 

the time taken in follOwing the procedure,was. there. 

The marks were comirninicated through the Divisional Heads. 

2*. 	That with regards to para- 5.6 in O.A. the 

Eespondent(s) beg to state that it has already been 

explained in para.22. 

That with regards to para..5.7 In O.A. the 

spondent(s) beg to state that it Ms already been 

explained in para4.10&.*XI4.22. 

That with regards to para.5.7 in O.A. the 

spondent(s) beg tostate that this was a different case 

or recruitment of pos than in Nagaland Division from open 

niarke t during the year of 1991 • Nagaland .Di'vi sion inadveir 

rtently declared total vacancy as 15 & the recruitment 

was processed accordingly, but at the final, . stage 

Naaland division intimated that actual vacancy was only 

I. (kinexure - 8. &9) .In this situation perhaps circle 

authority did not have any alternative but to absorb 

them ln \ some Other Division so as to ztvoide legal 

bindings. It may be admitted here that there is no Rae 

to absorb the direct recruit of one Division (state) to. 

another Division (state) But it had to be done for 

iea3. obligation.it  itis not the case with the 

applicant.She is already in the Department and there is 

a sot Of rules for her absorption in higher cadre.Tbis 

aspect hap been. discussed in para-4.8 also. 14)re over, 

an, example .f past irregular action perhaps bannot be 

the, ground for anotkie.r irregular for which the applicant 

is claiming. 

... 	That with:regards to para-5.,8in O.A.the 

Espondent(s) beg to state that &istance of 	region 

in the circle is an established fact as explained in 

para L. .22 (Copy of the order is at nnexure-5). 

Con tcl, .,. Pi'8 
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28. 	That with regards to par5,9 in CA I the 

Bespondent(s) beg to state that at the time of de 

claration of the result in question, the PM was looking 

after the works of CPMG also. However, the concurrence is 

tobe taken in file only and not required to be mention 

in the result sheet even if both of them are available 

and the status of the region have been indicated in para 

5.8 above. 

290. 	That with regards to para 5.10 in OAthe 

espondent(s) beg to state that status of the region 

have been explained in para • 598 above. 

That *ith regards to para 5.11 in CA the 

Ispondent(s) beg to state that there was no málafied 

intention on the part Of the respondent and no injustice 

was meted out to any one knowingly or unknowingly.The 

request for absorption of surplus qualified IDA of 

Pk-nipur 1dsion to other Diyisions do not fall withi 

the same region is not covered by any provision of rules 

and trefore it. can not be I  conceded.&ile position is 

already explained in para.4.8.It may be further mentioned, 

here that intention of the department providing scope 

for absorption of surplus candidate of one Dvn to other 

is not to.. z throw this open for entire circle(Copy of - 

WE letter No75/80 SB I dtd 28181  is at Annexure-10) 

That with regths to para 5.12 in CA the 

Respondent(s) beg to state that disposal of representation 

s based on Eiles and facts. 

320  I 	 That, with regards.. to para .. 5.13 in CA the 

spondent..(s) beg to state that the action of tk 

respondent was j.ust and according to Ibiles. 

.33. .... That with tegards to.para.6 & 7 in OA the 

e.spondent,(s). beg ,to 	offer no cornents. 

.contd....I/9 
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3. 	That with regards to para. inOA the 

Respondent(s) beg to state that for the reasons 

explained in above nentioned parss, the applicant 

is not entitled to any relief. The respondent there. 

fore,prays that the petition iki may kindly be dismissed. 

35. 	That with regards to para 9 in CA the 

Lspondent(s) beg to state that it has already 

explained in para, 8. 

V E RI F I C A TI 0 N 
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I Shri YO 

being authorised do hereby verify and 

declare that the stateients riade in this written 

stateient are true to my knowledgeinfOrmatiOn and 

believe and I have not suppressed any material fact. 

And I sign this verification on this 	tb 

day of December'.2001 at Guwahati. 
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NTHEETT1 	ADMINISTRATIVE TRIBUNAL 

&JWAIATI BENCH : GUWAHATI 

O.A. NO. 246 OF 2001 

- SmtiS.Soma1iniDeVi 

Vrs- 
/ 

Union of India and Others. 

IN THE MAI"I'EI( OF :- 

Written statement submitted by the 

Respondents 

A brief history of the case is given below which may be 

treated as part ofthewritten stiitement. 

This is regarding the CAT case filed by Smti S Somalini 

Dcvi vide OA No. 246/2001. 

Exaiiiiiiation for promotion to postman cadre 1998 was 

held on 17-1-99. Result of examination was declared on 28-5-99. The 

vw.aIicies for nicril. quota and semmiomity quota were filled up by the 

EDAs on Division-wise merit of qualified EDAS category-wise as it 

was done every year in the past. 

After declaration of result of above examination, 

representations have been received from candidates expressing 

willingness for their absorption in other Divisions where vacancies 

might not have been filled up, as provided in postman recruitment 

rules. As per notification No. 44-3 l/37-S?B-I dated 6-7-89, if the 

vacancies remain unfilled by EDAs of the recruiting Division. Such 

vacancies may be filled up by EDAs of the Postal Divisions falling in 

the zone of regional Director. 

I 
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In view of the above, one unfilled vacancy of ST of 

Mizoram Division was filled up by surplus and qualified ST candidate 

of Kohima Division. 

Being aggrieved some qualified vacancies viz., Shri T.J. 

Singh and Others of Manipur Division filed a case in the Honble 

CAT, Guwahati which was rcgistcrcd under OA No. 243199. 

In pursuance of Hon'blc CAT Guwahaii Bench ordcr. 

dated 17-8-99 in OA No. 243/99, the case was examined in reference 

to relevant records and was turned down under this office order No. 

Staft/1 /1 -62/9(CON) dated 1 5-1 1-99. 

t 

Being aggrieved)  the officials of Manipur Division Viz. ;. 

T.J. Singh & Others againcd has approached in the IIon'blc CAT, 

Guwahati which was registered under OA No. 87/2000, decided on 

23-2-2001 by the Hon'ble CAT against which a writ petition was flIed 

in the Hon'ble High Court registered under W.P. (C) No 4091/2001. 

1'olluws. 

The respondents he to submit the written statement as 

That with regard to para-1 to 4.4 in OA the respondent(s) 

beg  to offer no comments. 

That with regards to para4.5 n the OA the respondent(s) 

beg to state that furnishing the Division of choice in the application 

form does not confer any right to the applicant for absorption. The 

preference is considered only if it is decided to absorb any surplus 

EDAs of one Division in the region. 

That with regards to •para-'l .5 and '1.7 in O.A., the 

respondent(s) beg to offer no comments. 
2 
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That with regard to para4.8 of the OA, the respondent(s) 

beg to state that it is correct that securing 45% marks in each papers is 

the quaiifying marks. But it does not ensure any one to be selected as 

the selection is done based on merit, As regards absorption of surplus 

candidate of one Division to another Division falling within the 

rcgion, it is not a must. The compctcnt authority may rcsort to this or 

may not. (Copy of the notification is at Annexure-!). Past instances of 

non-absorption of surplus candidates are thcrc. 

That with regard to para4.9 in O.A., the Respondent(s) 

beg to state that vacancies were tilled up in accordance with the 

provision of Rules laid down in notification No. 44-31/87-SPB-1 dated 

6-7-7 (Annexure 1 a hove). 

That with regard to para-4.10 in 11A, the Respondent(s) 

beg to state that the respondent did not violate any Rule by declaring 

the result of the Exam vide memo No. Stafiul8-3/76/RlWCorr dated 

• 28-5-99 (Annexure-2). According to Postal Dirccturutc letter No. 25-

9/78-DE dated 28-4-89, circle, office is empowered to declare result of 

exaiia held at circle level. Postmanexani is also a 62-0e level 

Examination (Annexure-2 A). As per records, results of Postman 

exams have been declared in similar manner in the past also. 

That with regards to para-4. 11 in OA, the Respondent(s) 

beg to state that marks of the postman exam held on 17-1-99 were 

communicated to those who applied for the same after paying 

requisite fees as per departmental rules. 

That with regards to para-'l .12 in OA, the Respondent(s) 

beg to offer no comments. 

3 
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That with regard to para-4. 13 in OA, the Respondent(s) 

beg to state that they complied with the Hon'bie Tribunal's order by 

disposing of the representation of the applicant. Regarding stopping of 

the Examination scheduled on 22-8-99, the respondent had no scope 

to take action to stop the same because a copy of the order of Hon'ble 

CAT dated 17-8-99 in OA No. 243/99, received from the advocate of 

the applicants in this office on 23 78-99 i.e., aftàr Examination was 

already held on 22-8-99 at different state of N.E. Circle (Copy of the 

letter indicating the actual date of receipt isat Anncxurc -3). 

That with regards to para4. 14 in OA, the Respondent(s) 

beg to state that since selection is to be made on merit to the extent of 

vacancy available community-wise, securing high marks does not 

ensure one's selection unless he comes within the required position in 

the merit list. Comment in para-8 may also be referred to in this 

regard. 

That with regards to para4. 15 in OA, the Respondent(s) 

beg to state that represcutai.ioii of the appliaiit was disposed of oii 

merit in accordance with Rules (Copy is at Annexure-4). 

That with regards to para4.16 in OA, the Respondent(s) 

beg to state that the order No. Staflil/1 8-62/98 (Con) dated Shillong, 

the 15-11-99 is self explanatory (Annexure-4). 

That with regards to para4.17 in OA, the Respondent(s) 

beg to state that the vacancies were filled up as per provision of Rules. 

That with regards to para-4. 18 in OA, the Respondent(s) 

beg to state that it has already been explained in para-'l .10 above. No 

provision of Rules have been violated in declaring the result by circle 

office. 

4 
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That with regards to para-4.19 in OA, the Respondent(s) 

beg to state that this aspect was taken into consideration while result 

was declared. No candidate from Departmental quota or from EDAs 

coming in the zone in the seniority quota qualified in the exam. The 

petitioner not belonged to either of these two categories. As such the 

result declared did not deprive the petitioner in any way. Rather it 

wcnt to the advantage of the petitioner who does not come under thce 

two categories as the entire vacancies went to the candidate 

according to merit. 

That with regards to para4.20 in QA, the Respondent(s) 

beg to state that there was no undue delay in communicating the 

result. Apprehension of the applicants is totally uncalled for. 

That with rcgards to para.21 in OA, the Respondent(s) 

beg to state that this has already been explained in para-8 above. 

That with regards to para4.22 in OA, the Respondent(s) 

beg to state that N.E. Circle has been divided into two region vide 

Postal Directorate letter No. 33-1 /R6-PF-II dated 5-1 2-R9 as (1) Chief 

Postmaster General region coiisistiiig states of (a) Meghalaya State! 

Division (b) Arunachal Pradesh Division (c) State of Tripura. 

consisting Dharmanagar Division and Agartala Division (d) Postal 

Stores Depot Silchar . (2) PMG Region comprises of (a) Nagaland 

Division/State (b) Manipur Division/State (e) PSD Guwahiati (d) 

Mizoram Division/State (Annexure-5). Both the regions functions in 

one ollice due to some administrative difficulties. All the recruitment 

process therefore is done centrally by the circle office. Transfer of 

oflicials of circle cadre like IPOs/ASPOs, SBCO posts are done by 

circle office with concurrence of both the CPMG and PMG when inter 

regional transfer is involved. As regards to other officials like PA 

cadre, the transfer is done by the Divisional Heads within the 

Division. In case of inter Divisional transfer it is done under Rule-38 
5 



only by the Circle Heads. It may be mentioned here that not to say of 

postman cadre, the BCR cadre PM who belong to circle cadre in 

general has been restricted within the Division as a special measure 

considering the composition of N.E. Circle, consists of 6 different 

states instead of one state. Hence the Postal Directorate has made 

special provision for N.E. to restrict the transfer of BCR officials 

within the state although they are in circle cadre. (Dtc's IX) order No. 

414193-SPB-U dated 6-01-95 is at Annexure-6). 

That with regards to para4.23 in OA, the Respondent(s) 

beg to state that the respondent(s) has already explained in para4.10 

and 4.13. It is further stated that operation of the judgement order of 

OA No. 87/2000 decided on 23-2-200 1 was stayed by the llon'ble 

High Court on 30-6-2001 (copy of order of High Court is at 

Anncxurc-6). 

That with regards to para-5.1 in OA, the Respondent(s) 

beg to state that L)PS Manipur vide letter No. B-10/PA-L)r/96 dated 2-

9-98 intimated the following vatamicies (Amiexure-7). 

Outsider - ST—i & OBC-1 

Departmental - SC1 & UR=1. 

Thus there were four vacancies in all in the Division. As the 

reservation cannot be more that 50 0/k the break-up was treated as 

UR2, SC1 & ST1. There was no change in the total vacancy 

position showing all the vacancies against the Departmental Quota as 

inadvertent miss-columning and this was taken care of while result 

was processed. 

That with regards to para-5 .2 in OA, the Respondent(s) 

beg to state that respondent(s) has already been stated in para-'l .19. 

6 
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That with regards to para-5.3 in OA, the Respondent(s) 

beg to state that it has already been stated in para4. 10. 

That with regards to para-5.4 in OA, the Respondent(s) 

beg to state that it has already been stated in para-4.19. 

That with regards to para-5.5 in OA, the Respondent(s) 

beg to state that no undue delay except the time taken in following the 

procedure, was thcrc. The marks were communicated through the 

Divisional Heads. 

That with regards to para-5.6 in OA, the Respondent(s) 

beg to state that it has already been explained in para4.22, 

That with regards to para-5.7 in OA. the Respondent(s) 

beg to state that this was a different case of recruitment of postman in 

Nagaland Division from open market during the year of 1991. 

Nagaland Division inadvertently declared total vacancy as 15 and the 

recruitiiieiit was piucessed accordingly, but at the fiuial stage, 

Nagaland Division intimated that actual vacancy was only 4 

(Anuexure-8 & 9). In this situatioji perhaps circle authoiily did not 

have any alternative but to absorb them in some other Division so as 

to avoid legal bindings. It may be admitted here that there is no rule to 

absorb the direct recruit of one Division (State) to another Division 

(State). But it had to be done for legal obligation. But it is not the case 

with the applicant. She is already in the Department and there is a set 

of rules for her absorption in higher cadre. This aspect has been 

discussed in para4.8 also. Moreover, an example of past irregular 

action perhaps cannot be the ground for another irregular for which 

the applicant is claiming. 

7 
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That with regards to para-5.8 in OA, the Respondent(s) 

beg to state that existence of two region in the circle is an established 

fact as explained in para-4.22 (copy of the order is at Annexure-5). 

That with regards to para-5.9 in OA, the Respondent(s) 

beg to state that at the time of declaration of the result in question, the 

PMG was looking after the works of CPMG also. However, the 

concurrence is to be taken in file only and not required to be mention 

in the result sheet even if both of them are available and the status of 

the region have been indicated in para-5.8 above. 

That with regards to para-5. 10 in OA, the Respondent(s) 

beg to state that status of the region have been explained in para-5.8 

above. 

That with regards to para-5. 11 in OA., the Respondent(s) 

beg to state that there was no malatied intention on the part of the 

respondent and no injustice was meted out to any one knowingly or 

unkiiowiiigly. The request for absorption of surplus qualified EDA of 

Manipur Division to other Division do not fall within the same region 

is not uvered by any piuvision of rules and therefore it van not be 

conceded. Rule position is already explained in para4.8. It may be 

further mentioned here that in Len Lion of the department providing 

scope for absorption of surplus candidate of one Division to other is 

not to throw this open for entire circle (copy of DTE letter No. 47-5/ 

80-SPB I dated 28-1-81 is at Annexure-lO). 

That with regards to para-5 .12 in OA, the Respondent(s) 

beg to state that disposal of representation was based on Rules and 

facts. 
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' 	That with regards to para-5.13 in OA, the Respondent(s) 

beg to state that the action of respondent was just and according to 

Rules. 

That, with regards to para-6 & 7 in OA the Respondent(s) 

beg to offer no comments. 

That with regards to para-8 in OA. the Respondent(s) beg 

to state that for the reasons explained abovc mentioned paras, the 

applicant is not entitled to any relief. The respondent therefore, prays 

that the petition may kindly be dismissed. 

That with regards to para-9 in OA, the Respondent(s) beg 

to stAte that it hac already explained in para-i 

VERIFICATION ......... 

I. 	Shn 	 being 

authoiised do iicrcby viify and dclar that the statcinciits iiiade in 

this written statement are true to my knowledge, information and 

belief and I have not suppressed any material fact. 

And I sign this verification on 	 the day F  

of 	 2002. 

4elacrantt"7- 
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